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[Shri Pa:tabhi Rama Rao]

croreg during the first twelve months.
Further investmentg will be scrutiniz-
ed before funds are released for the
purpose. -

_ Opn promulgation of the Ordinance
the undertakingg
vested in Andrew Yule & Company
Limited Calcutta. - A new company
in the name of Tyre Corporation ot
India Limited hag since been incor-
porated and the yndertakinggs  have
been transferred to thig company on
5th March, 1984. The new company
is being geared up to restart produc-
tion in the undertakings and to imple-
ment the revival and rehabilitation
scheme, 2

Ag regards the hon. Members’ sug-
gestions, I made a note and I shall
certainly deal with them.

MR. DEPUTY CHAIRMAN: I shall
put the disapproval motion moved by
Dr. Bhai Mahavir to vote.

The question is:

“That this House disapproves of
 the Inchek Tyres Limiteq and
National Rubber Manufacturers
Limited (Nationalisation) Ordi-
nance, 1984 (No. 4 of 1984) pro-
mulgated by the President on the
14th February, 1984.”

The motion was negatived.

MR. pEPUTY CHAIRMAN: I shall
now put the motion moved by the
Minister to vote.

The question is:

“That the Bill to provide for
acquisition and transfer of the
undertakings of the Inchek Tyres
Limited and the National Rubber
Manufacturers Limited with a
view to securing the proper man-
agement of such undertakingg so
as to subserve the interests of
the general public by ensuring the
continued manufacture, produc-
tion ang distribution of tyres,
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tubes and other rubber goods
which are essential to the needs
of the economy of the country and
for matters connecteq therewith
or incidental thereto, as passed by
the Lok Sabha, be takep into
consideration.”

The motion was adopted.

MR. DEPUTY CHAIRMAN: Now
we shall take up clause-by-clause
eonsideration of the Bill.

Clauses 2 to 33, the Pirst Schedule
and the Second Schedule-were added
to the Bill.

Clause I, the Enacting Formula, the
Preamble and the Title were added
to the Bill.

SHRI PATTABHI RAMA RAO: Sir,
I now appeal: .

“That the Bill be passed.”

The question was put and the me-

- tion was adopted.
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The House then adjourned
for lunch at ten minutes past
one of the clock.’

N

The House reassembled after lunch
at twenty minutes past two of the
clock, the Vice-Chairman (Shri Syed
Rahmat Ali) in the Chair.

I. THE APPROPRIATION (VOTE ON
ACCOUNT) BILL, 1984

II. THE APPROPRITION BILL, 19384

IILTHE APPROPRITION (No. 2) BILL,
1984

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): 8ir, I
beg to move:

“That the Bill to provide for the
withdrawal of certain sums from
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and out of the Consolidated Fund
of India for the services of a part
of the financial year 1984-85, as
passed by the Lok Sabha, be taken
into consideration.”

- The House had a general discussion
on the Budget 1984-85. The Appro-
priation (Vote on Account) Bill zeeks
two months’ supply to enable the
Government to carry on, pending de-
tailed consideration ang passing of
the Demands for Grantg for the full
yvear and the connected Appropriation
Bill. The total amount provided in
the Bill is Rs. 31,070.19 crores, of
which Rs. 24.529.87 crores ig charged
on the Consolidated Fund of India,
and the balance of Rs. 6,540.32 crores
hag been voted by the Lok Sabha.
Necessary details of the Vote on Ac-
count are given in thg? pamphlet al-
ready circulated to the hon. Members.

THE VICE-CHAIRMAN (SHRI
SYED RAHMAT ALI): You move the
other two also.

-

SHRI JANARDHANA POOJARY:
Sir, I beg to move:

“That the Bill to.authorise pay-

ment and appropriation of certain

. further sums from and out of the

Consolidated Fund of India for the

serviceg of the financial year 19883-

84, as passed by the Lok Sabha, be
taken into consideration.”

The Bill arises out of the supple-
mentary appropriationg charged oR
the Consolidated Fund of India and
demandg voted by the Lok Sabha on
the 14th March 1984. These involve
a gross additional expenditure of
Rs. 2747.47 crores. Besides a national
provision of Rs. 25,942.76 crores ig re-
quired to cover adjustments in ac-
counts connected with the discharge
of treasury bills. The additional re-
quirement of Rs. 2,747.47 croreg com-
prises Rs. 1,217.74 crores for transfers
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to State Governments, Rs. 215.74 crores

for loang ‘to foreign governments,
Rs. 219.12 crores for releases. to public
sector enterprises, Rs. 78.77 crores for
Union Territory Governments and
Administrations, Rs. 429.01 croreg for
Defence Services, Rs. 70 crores for
P & T, Rs. 150 crores for interest pay-
ment, Rs. 49.59 crores for  Railway
Development Fund, and Rs. 317.50
crores for other items. The detzils of
the supplementary demands are avail-
able in the document laid on the
Table of the House on the 9th March

1984,

The impact of these supplementary
demands stands reflected in the Re-
vised Estimateg for the year presented
along with the Budget for 1984-85.

Sir, T beg to move:

“That the Bill to provide for
the authorisation of appropriation
of moneyg out of the Consolidated
Fund of India to meet the amounts
spent on certain services during
the financial year ended on the
81st day of March, 1982, in excess
of the amounts granted for those
serviceg and for that year, as
passed by the Lok Sabha be taken
into consideration.”

The Bill arises out of the demands
for excess grants relating to the year
1981-82. These excess demands were
presented in pursuance of the recom-
mendationy of the Public Accounts
Committee (Seventh Lok Sabha) in
their 166th Report. The Committee
have recommended regularisation of
the excess expenditure under article
115(1)(B) of the Constitution, and
the Lok Sabha has already voted the
excess demands on the 14th Marzh,
1984, The details of the excesgy de-
mands are available in the document

. already circulated to the hon. Mem-

bers.
Sir, T move.

The questions were proposed.
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SHRI BISWA GOSWAMI (Assam):
Mr. Vice-Chairman, Sir, the budget
proposalg have ignored the challenges
confronting the Indian economy to-
day. The challenges are ever-rising
prices, growing unemployment
poverty, failure to reach the
targets, inability to tackle black
money, decline in  productivity and
growing corruption. Sir, if the budget
is the true reflection of the economic
policies pursued by the Government,
then it is not ip the direction of ysher-
ing in ap egalitarian society. What-
ever may be the pretensions of the
ruling party, it has quietly slipped into
the capitalist path of planning and
budgeting resulting in economic stag-
nation for industrial growth and in-
flationary situation and creating in-
equalities i, income. The honourable
Finance Minister while replying to
the Budget debate in Rajya Sabha the
other day took pride that at least the
Bengal Famine type famine has not
been there ip the country. [If this is
the yardstick of judging success or
failure of the economic policy pursued
by the Government, then God alone
can help the people of this country.
In hig Budget Speech the Finance
Minister said, “When our Government
took office in January 1980 an impor-
tant task before us was to revitalise
the planning process and to give a new
thrust to the programmes of develop-
ment.” Some economists believed in
the past that the answer to mass
poverty and extreme inequalities is
rapig growth and development. The
development benefits were believed to
trickle down to the lower sectiong of
the population. But the experience
has  falsifieq this trickling down
theory. What is necessary is we have
‘to integrate the distributional consi-
derationg along with growth strategy
and also tackling of poverty in our
planning and budgeting. In thig res-
pect the Budget has fallen far short
of expectations. Unlesg radical mea-

sures ate taken to tackle the problems

Plan

of rising prices, unemployment, ex-
treme ipequalities in jncome and mad’s
poverty the policy pursued by  the

and .
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Government at present will fail miser-
ably to solve -the basic economic pro-
blems of the country. In his Budzet
Speech the Finance  Minister took
credit for an average growth of na-
tional income of 5.4 per cent in the
first four years of the Sixth Plan. He
also gaid that a major breakthrough
has been achieved in foodgrain pro-
duction. He pointed out with pride
that the Plan investment during 1980-
85 would be over Rs. 1,10,000 crores,
higher than the initial target of
Rs. 97,500 crores. Although the Gov-
ernment claims that the overall eco-
nomic growth target is likely to be
reached, agriculture is likely to fall
short of the targets and the industry
will register even a greater shortfall.
The increase in power generation ca-
paclty will be missed by 3.3 per cent,
coal production by 20 per cent and
steel production by more than both
these. The gfowth of railway traffie
has been only half of what was anti-
cipated. The overall rate of indus-
trial growth ig likely to be 5.3 per
cent. The honourable Minister men-
tioned about the agricultural break-
through. If we analyse the situation
we will fing in agricultural production
this year there has been z bumper
crop and we are expected to get 142
million tonnes of foodgrains. Between
the two peak years, namely, 1978-79
and 1983-84, the food output rose only
by 10 million tonmes, that is,- from 132
million to 142 million tonnes. So the
annual average of foodgrains produe-
tion is only 1.5 per cent whereas the
population growth rate is 2.2 per cent.

Thus, far from any break-through in

agriculture, there is a drop in the per
capita availability of foodgrains over
the last five years.

The revised budget figureg of 1983-
84 show a deficit of Rs. 1,695 crores.
This deficit has been reduceq only
because of three factors, namely, an
unexpected bonug from the oil surplus,
Rs. 500 croreg of small savings receipts
and a last minute cut in  expenditure.
Without this, deficit would have been

P
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wnearly Rs. 500 crores. Oil had reduc-
£ our defleit by Rs. 1,600 crores. Oil
‘has saved foreign exchange to the
tune of Rs. 6,000 crores. Oil hag made
it possible to increase our plan outlay
by about 25 per cent. I{ has also made
it possible for us to refrain from with-
drawing money to the tune of, 1.1 bil-
liogh dollarg from the IMF. Then
agein, oil sector alone has contributed
towards the profit of public sector
undertakings. If we take away oil
scrtor, then we will find that public
undertakingg have incurred losses. It
iz, therefore, high time that proper
steps are taken ip manage public sec-
tor efficiently. We cannot be compla-~
cert by taking advantage of the profit
of the oil sector. On that basis if you
think that public sector is being run
properly, it will be wrong. We should
take proper steps to run the public
sector undertakingg efficiently. For
this purpose a service cadre with per-
son3y of professional skill can be creat-
ed. Unless we do that, public under-
iakings cannot be manageq well

The burning problem before us is
inflation. People are facing immense
hardship due to spiralling rise in
prices of commodities, During  the
Jast four years the increase was by
about 60 per cent and the present rate
of inflation in termg of consumer price
i 12 per cent. There is nothing in
the budget to combat this malady.

.Another malady in our economy is
the growing parallel economy. Black
rooney circulation ip India is the
highest in the world.
day by day and this reduces our plan-
ping to a mockery. Yet, there is
nothing in the budget to unearth this
black money or to curb its growth.
The national deposit scheme which
bas been propounded is no answer to
this gigantic problem of black money.
Effective stepg must be taken to curb
the black money ip order to salvage
opr planning and economy.

.1 is nlso necessary to keep politics
clean im the country. .

It is growing’
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One feature of the budget ig that
th pattern of tax has benefited the
Centre at the cost of the States and
as g result of this the Centre would
get Rs. 273 crores more and the States
will get Rs. 80 croreg less. It is most
regrettable to notice this trend in the
budget which will deprive the States
of their legitimate due.

Reference has been made to  the
peripg during the Janata regime and
this regime has been ridiculed as non-
Plan period. But the performance of
the so-called non-Plan period of the
Janata Party was better than the pre-
sent  so-called Plan peoried. Sir, I
would like to quote from the Economic
Survey in support of my contention.
Sir 1 quote:

“Even though the weather condi-
tions during 1978-79 in terms of ex-
tent and spread of rainfall were not
more favourable than those in 1975-
76, foodgrain production in 1978-79
was 10 million tonneg higher than
the level in 1975-76. Moreover, both
in 1977-78 and in 1978-79, the actual
production turned out to be more
substantial than was anticipated
initially.”

On the price situation during the
Janata regime, I again quote from the
Economic Survey. Sir, I quote,

“The average level of the whole-
sale price index in 1978-79 showed
no change from the previous year.
Thig stability in the overall inde
was the result of divergent move:
ment in the priceg of agricultural
and agriculture-based commodities
on the one hand and industrial com-
modities on the other.”

I further quote:

“The stability in the overall in-
dex reflects the fact that the decline
in agriculture and agriculture-based
Commodities off-set the moderate
price increases accurring in the rest
of the economy.”

-
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[Shei Biswa Goswami]
Sir, this was the situation. There wasg
stability in prices and production in-
creased and even then the present
regime put the blame, put al] the
blame, on the Janata regime although
the performance of this Government
hag been much worse than the per-
formance of the Janata regime. This
Government again and again says that
during the Janata regime the situation

wag very bad. But actually, Sir, the .

position is just the reverse. The situ-
ation started deteriorating since the
present  Government took over and
the situation today is very much de-
plorable.

Sir, a little reflection on the Budget
revealg that it is a Budget for the
haves and that too for the urban
haves. . The reduction of tax rates on
certain items which are used by the
affluent sectiong of the people is one
example and the poorer sectiong of
the peaple, all those who are below
the peverty line, are not the benefi-
ciaries and they are not bhenefited by
these Budget proposals. Rather, Sir,
they are ignored and are neglected. It
has beep said that they atre going to
solve the problem of the educated un-
employed. Further, a sum of Rs. 25
crores hag been allocated to solve the
problem of the edu-ated ynemployed.
It is absurd to  believe that this
gigantic problem of the educated un-
employeq can be solved with a mere
allocatlon of Rs. 25 crores. It is high
time we realised that the emphasis of
our planning and  budgeting should
shift from the ten per cent at the top
to the 51 per cent at he bottem. Up
till now, we have been laying the
stress on the problems of those who
“ belong to this 10 (ten) per cent at the
ton. We neglected the 51 per cent at
the bettom and that is why over the
years we have failed to do away with
poverty and we have faileg to solve
the problem of the educated unem-
ployed. .

Sir, during the Janata regime a
programme calleg the Food-For-Work
Programme was launched with a view
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to giving employment to the rural
unemployed youths. That program-
me was changed by the present re-
gime and they have given it a new
name. But, Sir, during the Janata
regime, this Food-For-Work Program-
me provided more opportunities to
the rural unemployed youth. But, at
present, proper attention ig not being
paid to giving employment to the peo-
ple in the rural areas, to the youths
in the rural areas. There is poverty
and there ig unemployment :and theie
are growing disparities and the big
monopolists are today getting streng-
thened. © Their assets are increasing
and, at the same time, the poor “people
are facing immense economic difficul-
ties. Unlesg we do away with these
differences, mere talking about Social-
ism will not help. Socialism Js‘ ‘ot
a slogan. Sir, it is a way of life. 'We
have to do something concrete. What-
ever we have done up till now Hhas
benefited the monopolists, the caplta-
lists and the upper class people. We
have neglected the poorer sectiong of
the people. We .talk of Socialism at
the time of c¢lection to capture votes,
but we do not care to look to the eco-
nomic problemg of the common peo-
ple. Sir, therefore, today we are fac-
ing these great differences betwesn
the incomes; the gap jg widening.
Unless, we take steps to change the
situation, unless we take some radi-
cal measurcg and bring gbout a socio-
economi, transformatior, of =society,
Sir, with mere adjustments here and
there in the Budget proposals nothing
can be achieved. Sir, in view of the
coming elections some window-dress-
ing has been made in the Budget. so
that the people think that the Govern-
ment is looking after the problems.cf
the people. But, actually if we do not
go into the root cause of the present
malady, if we do not touch the major
problems faced by the people, nothing
can help; our economy will not grow
and the poorer sections of our people
cannot get the benefit ang we will not
be able to come out of the economie
depression and we will not be able to
increase production and become self-
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sufficient and we will not be able to
achieve our cherisheg goal of a gocia-
list society. Therefore, Sir, it js high
time that we give urgent thought to
thig aspect to change the basic pattern
of our planning, to change the basic
pattern of planning and budgeting.
(Time Bell) I would suggest in this
respect that gll the leading economists
of our country should be called *n a
conference and suggestiong should be
sought from them. Sir, there is an

\mcrea‘;ed difference between the offi-

" cial economisty and  the -non-official
economists. Sir, time hag come when
we should call a conference of leading
economists of the country ang take
urgent steps to formulate our econo-
mic policy in such a manner sg that

we can overcome the present econo- .

mic difficulties, so that we can over-
come the ecoilgmic stresses and pro-
ceed towardg Qelf-suﬁimency, proceed
towardg equality. . .(Time Bell) and
proceed towards g just and proper
socialist society in this country. -

With these words, Sir, I oppose the
Vote on Account and the Appropria-
tion Bill.

THE VICE-CHAIRMAN  (SHRI
SYED RAHMAT ALD): Mr. B. Krish-
na Mohan.

SHRI B. KRISHNA MOHAyN (An-
dhrg Pradesh): Sir, I thank you very
much for giving me. an opportunity
to say a few words on the Appropria-
tion Bill. Since 1 have had no op-
vortunity to speak on the Budget, I
take this opportunity to congratulate
the Finance Minister for presenting a
highly meaningful and well ba-
lanced Budget which enjoys the
appreciations of all  sections of
the society. Since "his assump-
office as the Finance
Minister of this country, he has been
doing his best to bring the economy
on the right track which was in a
very bad shape in 1980, and he has
succeeded in his attempt to bring the
economy on the right track. The
very fact of the Governmentl’s deci-
sion not to draw the last instalment
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of the IMF loan is a clear indication
of country’s good economic health.
Sir, the Budget presented by the
hon. Minister is both production-
oriented and  developmeat- oriented.
The Prime Minister has given a
clear directive to all the Minisiries
to see that the public sector units
under their - respective
should not incur losses
should try to carn profits. In spite
of that, most of the public sectrr
units arc running on huge losses. Tt
may be due to overhead expenses «r
under-utilisation of the installed agv .
city. Whatever may be the reasons,
effective measures should be taken to
see that all the public sector uniis
earn profits so that the economy of
the country 'may improve consider-
ably and strengthen itself. I will
give an cxample of overhead ex-
penses. [ visited one of the banks
in Vijayawada, Punjab National Bank,
in 1982 where a friend of mine was
working. At that time, the bank was -
paying a rent of Rs, 600 for offica
and residential quarter of the Bank
Manager. Very recently ~when I
visiteq the same bank, I found that
it has shifted to an adjoining huilding
ang that they are now paying
Rs, 13,000 per month. Previously,
they used to pay only Rs. 600 per
month. Likewise, I am afraid that
the overhead charges are going up.
It may be one of the factors for the
losses incurred by the public sector
undertakings.

Ministrieg
and they

In the Budget, a sizeable amount
has been allotted for defence. 1t is
a good thing. It will help the coun-
try to prepare itself to meet any
eventuality when the security of the
country is threatened,

I am of the opinion that the amount
allotted to education is very meagre.
We are spending little amount on
education at all expense of future
generations of our country, In India,
only 5 per cent go in for higher edu-
cation as compared to 30 per cent in
most other developed and developing
countries. In science ang technology
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[Shri B. Krishna Mohan]

we have only 3 out of 1000 as com-
pured to about 50 in the U.S.A., 30 in
U.S.S.R. and 180 in Japan. Most of
the brilliant students are not in a
position to prosecute their studies for
lack of facilities. The U.G.C. should
permit  different univergities in tne
country to start Post Graduate
Courses in affiliated colleges. We
should have an open university of
the type of British Open University.
I had an opportunity to visit that
University in August, 1983 There are
about 90,000 students on the rolls.
People with the minimum basic
qualifications can be ‘admitted to the
University. So far, it has produced
about 60,000 graduates. I am told
that lessons are taught on the tele-
vision and radio. In order to benc-
fit people of our country, a National
Institute like the British Open Uni-
versity should be started.

As far as the implementation of the
20-Point Programme is concerned, the
other day the Planning Commission
has come out with statistics showing
that much progress has heen made
as fap as the implementation of the
20-Point Progranrme is concerned.
Being a man c¢dming from Andhra
Pradesh, 1 woulg say that there is
no proper implementation of the 20-
Point Programme for the last one
vear. The Andhra Pradesh State
Government machinery has come to
a standstill because of the abolition
of the Village Officers. Decause of
imeertain  administrative  conditions,
riost of the IAS officers, dbout 40 to
50, want to come to the Centre. Two
Chief Secretaries of Statg went on
Icave. Most of the senior IAS offi-
cers are going on leave, The ad-
ministration is at a standstill. The
implementation of the 20-Point Pro-
greemme is not there, The assistance
given by the Central Governnment to
the tune of nearly 96 crores of rupees
for flood aid and 28 crores of rupees
for drought relief has not been uti-
liseq by the State Government. The
Chief Minister openly says that atep-
motherly treatment is being meted
out to the State by the Centre, which
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is not a fact. Even the amount given
by the Centre is not fully ytilised by

- the State. As far as the Prime Minis-

ter’s - national yural employment
scheme is concerned, I submit, Sir,
that the State Government has con-
stituted - district committees. The in-
tension of the scheme is to see that
the unemployed rural youth get some
assistance from the banks, irrespective
of party ideology, irrespective of
affiliation. But, unfortunately,
Sir, the Chief Minister has constituted
these committees ignoring all the
political parties. He has constituted
these committees in every district
with two Telgu Desam MLAs and
the Collector and the Manager of the

District Industries Board, These two
Telugu Desam MLAs in connivance
with the District Collector and the
Manager of the District Industrics
Board are neglecting the genuine
claims of many pcople who have
post-graduate gualifications to get the
benefit from the rural employment
scheme. To cite a case of how they
are ecncouraging their own party
‘people, I may say, Sir, there is one
Mr. R. V. Rao of Rajahmundry. I
suggest to the hon, Deputy Finance
Minister to kindly check up this.
There is one Mr, R, V. Rao of
Rajamundry  who s a tailor.
He 1is a very popular and famous
tailor and his monthly income I am
told, is about 10,000 per month.
And he has applied for a loan
under the NREP and his loan
was sanctioneg because he is a:sup-
porter of Telgu Desam there. So, I
suggest to the hon. Minister to sce
that at least some MPs are involved
or at lcast some of the Members of
theé Opposition parties are involved
in these selection committees so that
this one-way patronage rhay be
checked. And it has beocme a big
farce there. I hope the hon. Deputy
Minister who is in charge of Bank-
ing will kindly initiate appropriate
action and see that the entire appli-
leations are scrutinised again and
right type of people get assistance
under the rural employment pro-
gramme.



425 The Appropristion

Sir, ag far as power generation in my
State is concerned, it is in a bad
shape. The State GoOvermment hkas
imposeq a 25 per cent cut on the
high transmission consumption. Dur-
ing the Question Hour, the hon.
Minister Shri Sathe was answering a
question about the IDPL. There
was a cut imposed on the IDPL, also
ang the IDPL is not in a position {o
manufacture drugs to reach the com-
mon man. Sir, the economy of the

" State i3 in a very bad shape as the
things stand there. 1 request the
Government to see whether we can
supply power from the national grid
to the State of Andhra Pradesh. Due
to load fluctuations, it may not be an
cxaggeration i I may say that
nearly 1,52,000 motor sets were
burnt down in Karimnagar and
Chittor and other districts, and the
poor farmers have been put to a lot
of hardship.

Sir, it is beyond human imagina-
tion and remembrance to quote the
number of -decoities that have taken
place in the State recently. Therc
was an uproar in the Housc the other
day when the BJP Member on the
floor of the Council alleged that one
of the Ministers of the State Cabinet
was indulging in the foray of joining
hands with the Naxalites and many
of the BJP workers were falsely
chargesheeted an dmost of them were
put in prisons in Karimnagar district
also, Sir, the law and order situation
is in a very bad shape. To help the
State to come out of this impasse,
we should infuse confidence among
the IAS officers working there, and
we should see that the economy of
the State is put on a right footing.

With ' these few observations, I
fully support the' Appropriation Bills
moved by the hon. Minister. Thank

you, Sir.

SHRI NIRMAL CHATTERJEE
(West Bengal): Mr. Vice-Chairman,
Sir, only a few days back we have
concluded our gerneral gdiscussion on
the Budget and I made a long speech
2! that time, I will not cover....

THE VICE-CHAIRMAN (SHRI
SYED RAHMAT ALI): But today
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you are not going to make ea long
speech,

SHRI NIRMAL CHATTERJEE: INo,
Sir, 1 will not. In fact, when the Fi-
nance Minister was replying to the
debate, I had said that the next ds-
bate will be at the time of the
Finance Bill. But now we are con-
sidering the Appropriations first.

There are now, Sir, certain sute-
prising elements, For instance, now
in 1984 we are asked today to give
our comments on three Appropriation
Bills, one for 1881-82, another for
1983-84 and the thirg one for 1984-
85. There 1is no Appropriation for
1982-83. There is something surpris-
ingl about it and I do not know how
many more skeltons are there in the
cupboard. The facts about 1981-82 7
will just now place before you aud

show you that the budget figures that

are given to us are so very unde-
pendable. We know that the pro-
cedure is that there will be a budget
estimate, there will be a revised asti-
mate and then next year there will be
accounts. In the case of 1981-82 it
is post-accounts, i.e., when youy de-
bated we had no other figure. The
1981-82 accounts and 1982-83 accounts
are also there, Then the Revised
estimates for 1983-84 and the budget
estimates for 1984-85 are there. And,
there, you have said how much
money you have pumped, how much
deficit is there in the budget, on the
hasis of those figures, Now, I quote
figures for 1981-82. The accounts
figures gave a deficit of Rs. 203 crores.
This is a very small amount, This
is given in the 1983-84 budget of the
Central Government, not this vear’s,
but last year’s. But what you are
asking for foday, i.e. in terms of ac-
counts, is an additional amount, more
than that amount, ie., another
Rs, 374 crores, which we have to
sanction today. For that, the account
has been published, closed and as
you, Mr, Vice-Chairman, are fully
aware of if, we had to go through
this motion in the Public Accounts
Committee itself. Had the Public

_ Accounts Committee not cleared it

we would not have faced it, but the
Public Accounts Commitee was very
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kind to sanction it, this additional
amount of Rs. 374 crores, over snd
-atove Rs, 293 crores. Now, just ima-
gine anybody trying to understand
figures, trying to understand what is
the extent of deficit financing within
the cconymy and he will come to
which kind of conclusion on the basis
of this kind of figures. Similarly,
Sir, for 1982-83 figures you can see
how they rire. The budget figure
shows a deficit of Rs. 632 crores. In
fact, the accounts have shown, that
is what we know up to now,
Rs. 1254 crores, ang 1 am sure, I do
not know who will come after the
elections, there will be a necessity
. to come again before Parliament
for...

THE MINISTER OF STATE IN THE

DEPARTMENT OF PARLIAMENT-
ARY AFFAIRS (SHRI KALP NATH
RAI): The Congress Party.

SHRI NIRMAL CHATTERJEE: Ave
you sure about it? Should I say
‘Amen’? Again they will come wiih

further figures, so .that the budget -

deficit becomes not Rs. 1250 crores,
but something more, Look at 1983-34
figures. The budget estimate was
“Rs, 1700 crores. I do not know, there
are two figures. - The " Budget esti-
mates are there then there were sup-
plementary grants. Initially it was
Rs. 1793 crores and then it was
Rs. 1824 crores and finally in terms
of this deficit, i.e., excess of disburse-
ments over receipts, that figure
has  become ~ Rs. 2375  crores.

What I am trying to draw
3 P.M your attention to is that we

are completcly unaware of
What exactly is the pumping in the
money terms and treasury bills; we
are unaware of it even after 3 or 4
years have passed. May be, this is
one of the much sought for explana-
tion is the rise in prices and this is
being disclosed only after so many
years have passed. I am aware al-
ready that the Finance Minister is

[RAJYA SABHA]  (No. 2) Bl 1981 4oq

to some extent perplexed. Before the
placeraent of the Budget he was con-
tinuously harping on one thing that
we should not allow the wholesale
price index to reach the two digits.
That was his break-even point almost
and in the Budget speech, however
he has, shoulg I say, raised his sights
or lowered his sights; I do not know
about the formulations in the Budget
speech when he said that all-efforts

- are being made to see that we do not °

reach the record of the Janata period, -
which means, to reduce it and keep
it below two digits is given up; the
figure quoted about the Janata period
as 21 per cent. Because of this game
of hide and seek with the figures, the
Finance Minister may be aware that
wbhat he was attempting—he was try-
ing to hide the figure—is no longer
feasible, and therefore he was chang-
ing his sights. This is my comment
about the figures, the quality of it~
and the way we are all fed with
statistics and, therefore, we are mis-
led in our conclusions.

The second thing to which I want
to draw your attention to is the head
on which the excess expenditure
takes place; that is very interesting.
One large amount, or a very signifi-
cant -amount is in terms of what is
known as the foreign technical credit.
This is with the rupee trade area,
and since we are talking of export
surplus, we have to do that in terms
of that rupee trade area; that is under-
standable, But the second most impor-
tant item is your additional expendi- -
ture on defence, This is a very serious
matter, Defence is a sensitive issue;
that is agreed to by all sections of the
House. At the same time, is it not
necessary that we have a deeper
probe into defence expenditure? Be-
ing in the Public Accounts Commit-
tee, I know of plenty of irresponsible
use of defence fundg for defence ex-
penditure. Phere is no adequate plan-
ning, There are tall claims and since
this is not closely scrutinised, this ex-
penditure on defence is incurred
in any way they like, and both
in  1982-83 and 1983-84 in



429 The Appropriation
the revised estimates and ip the ac-
counts, a large clement of disiortion is
due to this additional defence expen-
diture, I scriously warn the Defence
Minister—he 1is not herc—and I want
my request to be communicated to the
Defence Minister, through the Finance

Ministry, to et us know whether, be-

cause of all talks of external danger,
external threat, which way be serious,
is it- permissible that we allow any
and every expenditure on defence, Is
it not called for that there should be a
close scrutiny of the defence expendi-
ture, if necessary, hy appointment of a
separate  parliamentary Committee
which will go into the same and scru-
tinise and find cut how much is going
down the drain even in terms of for-
eign  exchange in the field of de-
fence, Thig is the desire of the entire
Housc. At least. in the Public Accounts
Coramittee’ T have seen that all the
" political variies have desired . this.
Through the hon, Minister of Finance,
I would like to pass on this request—
I believe, an unanimous request of the
House—that there should he a separate
Parliamentary Committee to have a
close scrutiny on defence accounts.

+ Sir, it is also surprising that the re-
vised additional expenditure is of the
order of Rs. 2,700 crores in 1983-84.
Yet the Budget deficit hag not increas-
ed to that extent in 1983-34. Some-
thing else has happened. Expenditure
somewhere has not been made and
revenile collections have shown a di-
flerent figure that estimated. I am
not going into that. But revenue as-
sessment also gives you the same
kind of story.

Now, for 1984-85, you are asking us
to pass a Vote-on-Account, In the case
1984-85 Budget also, the same kind of
manipulation has taken place, In 1983-
84, the revised estimateg have been en-

“hanced by about Rs. 200 crores due to
payment of dearness allowance, This
is so even when some four or five ins-
talments of dearness allowance which
have fallen due in 1983-84 have been
held over and have not et been paid.
In the "Budget for 1984-85 you are pro-
viding only Rs. 300 crores for payment
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of dearness allowance. Already, five in-
stalments are due. Some newspapers
have reported that the number of ins-
talments due is six. I am not sure
about that figure. But even these five
instalments, at the rate of Rs. 70 crores
per instalment, according to you, would
come to Rs. 250 crores, What are you
estimating for 1984-85? Ng price rise?
Or, you will have abdicated befoie the
instalments become due? There is a
Presg report that on 9th May, Lok
Sabha Memberg have been asked to
appear before the camera. This has
generated sveculation that, perhaps,
immediately after 9th May, Lok Sabha
Members would no longer be there.
That is, there will be no more Session
of the Lok Sabha this year Is it this
kind of mentality, this kind of utter
mindlessness which has permitted you
to provide only Rs. 300 crores in the
Budget for the payment of dearness
allowance? Already, as 1 said, the due
comes to Rs. 350 crores. You have
to answer this,

Sir, I will not take more of your
time, But 1 will just touch on the ques-
tion of the Centre-State relations in -
the Budget, and the position of West
Bengal in the galaxy of States. Now,
as you know, as the House is
already aware, despite all the pro-
testations ~ to the contrary by the
General  Secretary - of the all
Indlia Congress(I) Commiitee, - the
Reserve Bank of India has confirrhed
that between 1971-76 and the period
1977-78 to 1982-83, West Bengal has
stepped up its Plan expenditure by
three times. A record not achieved by
any other State. This is RBI publica-
tion, Secondly, this is happening in the
context of the fact that West Bengal
has been forced to improve another
Rs. 5 crores this year which you con-
sider to be an election year, They
were forced for a very simple reason.
When the total growth rate in indus-
try all over the country in  octher
States during the period 1965 to 1975
was 40 per cent, do you know what
was happening to West Bengal? There
the industrial growth declined by 40
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per cent. During 1965-756 which include
the onset of the emergency period,
industrial growth declined by 40 per
cent while in the rest of the country
it grew by 40 per cent. It is in order
to correct this that West Bengal is
making its plea on so many fronts.
Again it is saying that it is deter-
mined to change the course of events
in West Bengal but at the same time
it says that it needs help, at least
a halt to indifference, at least a
few ‘more positive steps towards
all States and with the help of
‘that West Bengal guarantees to
to stand up, West Bengal also, like the
Finance Minister here, can take credit
for this year’s harvest, If the Finance
Minister takes credit that the agricul-
ture production has gone up by $ per
cent, ] have seen West Bengal Finance
Minister in his budget claiming that
agriculture production this year has
grown by more than 10 per cent. So,
the West Bengal Finance Ministry can
definitely match the Finance Ministry
at the Centre in terms of management,
in terms of some digits of management,
in the economy, but, Sir, the point is,
and I have also mentioned it in the
General Budget discussion, that the
State should be allowed to generate
more and more resources, We are de-
manding, let the resources be increas-
ed. At the Centre the Constitution has
heen amended let the enabling clause,
be enacted so that all the States can
mobilise resources,

Now 1 wiit come to the general ques-
tion of Centre-State relationship. ¥For
West Bengal T could have said one sim-
ple thing which West Bengal is able
to do within its own budget. The
debt burden ot West Bengal Govern-
ment, which they have to meet every
year, is about 80 per cent ot its
budget while for all the Stateg as a
whole the average is only 19 per cent.
Please do not infer that all this is due
to the overdraft during the period of
the Left Front regime. Tt is not at all
so, Al]l thig repayment of debt or in-
terest charges are due to the past
creditable performance of the Con-
gress(l)  regime which reigned till
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1975-76 almost uninterruptedly. Now,
coming to the question of Centre-
State relationship, what is veally a¢
stake, what ig really being debated? (
want to draw the attention of tlus
House through you, Mr, Vice-Chair-
man to this very important question.
There are two aspects involved 4
this question. One is the question of
priorities. The States spend money nu
certain heads, that is, irrigation,
electricity, education, health cte. When
the States want that they be grantzd
more, what basically they demang ix
change the priorities of th:  Plaw

* Dr. Siddhy is here. On another

occasion he pointed out that for
so many Yyears by spending only
Rs. 6 crores a year by povidiag
iodized salt you could 'have = cured
or eliminated the threat of goitre for
120 million people in the Sub-Hina-
layan area.  This is a matter of prio-
rity, Now, the question is, will the
people or the economy of the country
be benefited by the prioritiess that
have been fixed today? The priorities
have been fixed in such a way that the
States are unable to spend engugh
money, whereby irrigation is neglee-
ted, education is negletced, health of
the people is neglected and more ex-
penditure on defence is perpetrated,
more and more expenditure on foreign
tours and travels is prepetrated, more
and more expenditure on false areas
of industriial development is perpet-
mted. It is a question basically of
realigning of priorities. Therefoie the
Skates are demanding that priorities
be changed and in order that there
are correct priorities, let the Planning
Commission be reconstituted intg a
body where both the Statees and the
Centre have equal access, both of
them have supervisory powers over
the Planning Commission. It is ao
longer to be there, established only
by a vesolution ot the Governwent.
Either make it a constitutional body or
make it a body where all the States
and the Centre have an equal say io
the Planning Commission,

And the second issue of the Centre—
State relations—with which I  am
concluding—Iis, do you want the Stateg

.
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to be beggars, or do you want them to
astand on their own feet? Do you want
ihat the head of the Union Finance
Minister would be at a level which is
so high that-he cannot see the people
down below, or do you want that the
prestige, the authority of the State
Goveraments and other lower govern-

mentg also would be at a high pedes-
tal.

These are basically the two issues
which are  behind the Centre-State
controversy. If you say you believe
in the 20-Point Programme—whatever

they may be—if you say that you are

committed to the people of the coun-
fry, then wil] the Finance Minister,
for goodness sake, for the sake of the
poverty-stricken people who are fun-
damentally attended to by expendi‘ure
at the level of adminisration in the
Stateg and the  districts, not permit
more resources to them and avoid the
path of changing the income-tax and
excise duties against the States, emas-

culating them in thig manner? Thank
you,

To qFET TR (IR W3W)
IUTENE  WEYEY, ¥W W OATET &
e v Ao & aw ¥ sfem
N afz gw wivw & A N A 1
A TR F@AM 1 1977 ¥ AW A
faamt fargt § uw oifafeaw
uwpfag gar 91 W gER W A
AT GEE FT GG AT | Sq A9
q WEH 99 IW H SHGT 9T Y
qIEFTT 4 g W FT 910 mfesw
FAT S T 91, }W F gafefa-
fom & mY ot O mOeE FE
& AmEmET ETomm o oar fa|o oy
T H gAY #E g ﬁ
FTH qHT AMAT TV

ITANTEH HEIC, FIUF GCET AT
o% ITAfeeEt € WX 357 IaAfeuyi
F A W A1 gH www @ fe

~

FOY BT 7 37 F IgF &y

[ 16 MAR. 1084 )

1

[ R

* wwgw fwar g WA ¥ 2w
ATAHY FT GCE ABT 3 | 1950
S OgH A A0 W& W, §HTC Ao
FEEW % SORA ¥ FANA HAw
55 fafams =@ smar  wm oo,
g w9 gw o142 fafoma ew %
IT@E F QA F AW 7 @ §F

THY wHTY OIHE &7 IATEA IF g

2.7 9T, ¥ W A gn 24 fafagy
Eﬂﬁqgﬂt'g%|3rgsqmqq
Iq A9g WRFWA  0.26 Aql, 0T

zq 22 Midgd 79 @1 og9 g ¢
g g gAIL AW & =T gaEe
¥ ot a@Edy g€ & ST wmmy 6 R
7 afqma 7% A &

°

g we W wrfee w
T 9 W9 | T &) 5
vamfewt ® ok 91 gwit aww
afaud @ & 9 ¥ fAr . g% aew

mEfeeEl WX @@l v et Wy

I %Ffr g | BT A H fedy
mer £ ofa AT At varge

sm";:r zﬁr T wr difm 2 oww
d1 A WAIWT g oA & qTr
gfar ¥ g7 T AT @A g
# afavar G F W gwAT 5w F
FWO T T O§ ) @feom %
XA &, qiw 7T wF ow i
AT WT W AF K 9 vgqyel-
WA GIT ] IWITGH AgT T ¢
1981 ¥ ZAT ward AAT o ¥
FgT 9T f?gvrzm%rrmmqq—gr
FGI, F1E QAT 7 agr &0 or ZHIRT
Aifel * fastw @ oww ogmy ww
% fedl & fawme g1 1 Mg twwo Uwo
¥AM A F I BEET X FT aw
aifed *7 faar & % awy ww ooy
AAF A T wogm gar ¢
afeavﬁmr%ﬁmhm
f gv1¥ &9 & wistzgn 5 a1 gm
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[zraec  @rar  sAE]
¥ gw NS A gL A WK
A BT AT HeTAT AL Al
siegm grr BF g wdr o 70 Ay
F gudt w fere #%@ § AR ag

A AW § | g am #
- gl @ @7 & TE) SATRAT ¥ A

getaifad T ¥ g HIAT FH-IW
FaT TR €1 WS wikg aar feafy
% % f afe gt a1 A A A
FAET Ae@ A FL AT AT A WA
g5t g7 @% & %y & W W
FeatIa%ar Y % AqT ¥ g @
& | twiIAT 97 g4 wfsAveAt §
-3 3 xRy Wit ¥ Ay afifrafy
G oA ZT ¥ T R wadr qifra
% aza o By § AT fHed aEd

2 F W< &wA A A an F1

gmra qW AET §oFdar g o
37 a% 94 A J&F AE &I,
TS qTE A wwdr | A &
faTT & Y BN A X
aed; W 9 ¥ Wr g W H
&y zw faq @at wgRa & Fard
AT Fd ¥ A wEw g
v & gatmo faErs 1 od wre
3 i3 qd FATR ¥ ANE AR T
g &1 STAEAT Fr WA0 § FIEF AT
sttt giET AWga g1 @% AL A
& Qae faa o A7 dW owm
T KT HE |

g3z Fggee MR WL AYYeE
o s Fre3 At & fekoow
567 @il TER @0 =mFEAr Ay wd)

=

g gfpa & oF AT FEAT WRAT g

ot tidf % &v § 97 ¥ efel
s e Fidr @ fadar & S9

# 7g §% agy anay < § A
& @ mbefa F®@ A 99 4

[ RAJYA SABHA |

(Bo. 2) Bill, 1984 436

FEFar. 3 1 wT zW dgral & qai
F 3G a1 gr =Ear § BFoader
WA ¥ awa agt smwd fear
ST & M wQA FT Agr wA AET
F ady vy i & 48 9% F7
ST wE GEET ¥ ® -Xw ®
AgT FT F wATTT § 1 IF FAASTE-
Swa fag aqq gav av 99 a8y I
¥ &% ®r o 8262 o€, I

FAS AT AT X OH, AT HT -
JwITIEHWA F AR Fa 42738

Fiys & fwva & s ofwas #

23216 ¥ wF fF Ymasrewma &

73 & gfar § 1832 FAwE! |
AlFA T gAF e T =g et
aERY FH T, TA ATg 16IAT
TISFNT qra, AT FA qIYANT AT
FoAE ATY, VAW HT FE TG
A A qgIT ZR OTINAT gEIL RN
¥ fodr agy A% @@ & A R
I AISFNT 1, 20A T darEry
FY A TEAT §E TGANT G JOAAT |
gafrg  ag wEwE 8 A W
Tq Fgdl g5 WA AT UF 1 WL
g AEY ad Al W wl THIATHY
EF ¥ A qF QM ) WIS FATE
Aw oy qargrT ¥ oW wlw &
ot A WY # | zEfwo ag
mayrs g fe g oagdr g oeard
F AT W HIAT HewwT q79 |

SqMeqey WERd, qga § AT
G fedg & gt W #ar HIT qW4-
qAT T gATL v war ¥ fewy ¥
A F gaa & grarew O (kY F
fr g7 R @aX F QAT FW &
faa dure &\ feg wwderr fedmn
qifwar ¥ AeE-wEEl F1 OAST &)
@ &, AT o Y avgfena
ghrardd & gafes #T @ § |
AR fegrgea™@ & a1 aTF AR
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FL W F OWT I H owew T
aamfaee whaga ¥, waamrandy arpa-
&, FEIAS ATRT § TR A AYOHT
TET & W 2, Y gW Areuw
gar =ifge =it gue #7 abw
I H HTARAT g1 ar g& FAE T
WG FEAr MigT FAMF To w0
W ogw A FT g A gl ag
GLSUIG EC AR &0 EO L5
zafe g& <err ax fqae e Zav
F1fa

A4, 20-G1 HIATY F ATAR
¥ gwR W™ ) varw wd@y, gfaar
FYO|GA /AT ATHAT TRY A,
B WD WA A AT Hrgar & alwA
I R TR C L T
uF gA FAw § AT 4g g Rl
TC A CAE VI A L I A
g AT WA A WL A/ A
¥ redr AT qarer e vara HiFA
ot ¥ ga% AT f5vwr @ 1 sEEy
Aqt T T Frar & O aw &
A HAAT F ST W FHIL Y
HEET FEHT OTET § | TR 9
FE Ty oY F 1 T Gy e
FY FSTHT AN gt 7 gg AqrfEF
FCRar @ & w9F qw
WATH IA FT I A O[T FTAGY
¥ | TR WOy glEded w1 FE
QT g HIT X A 7 TR A
AN ®T ATHRIAT AT § 1 wfwA
W F GAAIL FAJT F AR FA
Y qug forar § WY Fg 7w IgwE
¥ oyry arer qdl 2|

ITeA A, AR faa @
St 7 ot @sE qw feuT A 9w F
i a9 AT W
anfawa fag ow Sy g, gawT #
e sadfew ¥ A FTm §
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T W1 ATAEAE A7 W §, IAY AT
1 wifas zET wogy M AR
AT W gATHATdY  mLewaEgT AV
TATRT E1 FAHAT

wE wedt & A1 § A
qdqTE 3q1 § % w9y ag@ qaw
F1 gaa fear)

A TATR | (ITT TRA)
TATsTY waey, fafrehw finy
93 a7 & faw wey Tg a9
g zuw foo § mowt gaEr Q@
g0 wg F3A7 [T F wd go fa
gz E1 qUElEE gwE g7 §r ==l
g2 v gwd = fawrT w@ ¥ 9%
amTer gz & Areaw 8 fEg ads
¥ fgrgeam &1 207 ST T AGT
FW w7 w4 PEAT aaT ¥, zad
X F Y guy qFa fwnr ar

[gwasievar] (off w170 TRgwT)
3T g

A9, FWT AT T AT SHE! F
Jguar agl argar g, afeq dew
AT EF I F AT Wqigar §
fio ofF ara 1 wdsagedr #1 o Fa13
FT 4IMT ARETT F FIA AW 9

Cwgr g, faas vy A g7 @ TaE

FALL A -

A, WENIE AW § ag
g wafs agre g 7 T9 TG &Y
T FT AqOr FFoAgWIS &y

frdfem &% F1 Frfow w7 ST @

2 Az waify w1 feafsa a0
foorr ¥ waw say W @ § faeg
gread g fr w3d fag # vk &
I WO F AT T AT FY fae
g owy @t fF owgmd a fam
drar aF Awar =ifgd 91 @ QA
¥ gawe fag go | wfe
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[  ww wa  faw]

qqge W AT T ACE LTA F
fafes o F@re A fwar, qrde
FEH T

AT FeFid AT FAAOA] 77
qiw fred wgwrd 9 & AT §, A
g o aft o€ &1 owg g™ AW WY
iy w2 fx owgmd faug gv &

qTr F oAig A ST W F WA

T Fe ¥ o 1iw-9: fawed ur 15y
W sqigr feed 3w WY feafs serew
2 WO 1 g Wi ¥ 1§ Fr I
waar § 5 agard &1 O guwin g
ST AT FEAT AT G § 1 AT
gary fagsr dooff wge & agr fw
F4T 300 FUT €TF T NIGTH,
A o) &y qu sw F far <@

war & owq fnowEl o fuwd ¥

HIT 390 FT T T T WG,
g oW WY 5-6 fwed qO adAr
g o 500 FUT i, ag FET
¥ oAt | rEE AR *E FEg agy
feqr war &1 ¥R (FEuF F wiewW
¥ fom v 9=t gy <@ 2, ® fa=
A& o & wgar =wgar & FEa
sRfat # wgms w9 & S
fred Farer & SEAr  wfaera &
AT For w3 ATl 7 FHIL VFS HAWT
T ®E FAME q AIRIA EWT X

-~

FHRETC &

HE HACTIH(KHE 6 J1T H FS
FEAT HEHT § | T8 AR A agq
Fat W @ B TAE XU FE
s 7 wre v oov s owee fyar
qf SHH gege wgl 4 far g e
Adi wY Thoad gw weawtiz A,
HOF WETAIUHE THH ¥ OATEHH F |
afwq & ug agw wgar F fF o

G F A G WaT & TV
Trw ¥ wal fyaw &0 wr geqavs-
e g1 W§ E, 58 T BATT 780 1
£5d FAITAFY FT FH N F SUEAT
S g E ) dg W WiNT aga WY ¢
T aft, wg ® T #g ®wawr o
Afwa & wmrd omwEr &
FEG F AT A% FE 2 FAT
780 % ¥ | O Hav St grer
e @ A1 wiyas &Ky o AvEr
qG AT T @ & gArR 780 AW
#t ot haw @ wft a5 & =
qry | 98 R¥ QU IO W AR 67
gF |

OT W17 § A7 FT AT FE A
g fr fovey, wafeses =t &
@UATT FT FI IEAT FT TR |
¥ w12 w7 AT § AT G
qEEFTd ofgwr g sad Tg o9 &
frar & ® A &1 @ FAr wEac

g:

“The target of NREP is to lif:
3,000 of the poorest famlilies in every
development block above the
poverty line by the end of the Sixth
Plan period. Tt is expected that the
Programme will geperate 850 to 900
million mandays of additional em-
ployment in one year, But a review

of NREP gives a dismal picture as
its progress has been slow. In 1982-
83, the NREP is reported to have
generated only 110 million mandays

for employment till the end of
December, 1982.”

L £

ofo, I §H a4T9 %7 WHT Feal

g fE ot am @ et & sy QO
?ﬁ@ﬁla}mwaﬁéw
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TER OXWH T T FE F A
AT # SR W we qgdr #
a1 gasr wr qform gar & ag
TI% a1 ¥ uH-3) a9 F Hew guy
|y Ffew av & 1 FAw T
A @ fegeaw & ome F oA
Fag #, afr wr fGfew gwEt &
TYATS; FAT FT AT TNHTET I
¥ Su woRd ¥ wfa ¥
L Apil & gEr fAaar g o
Fag H 7 owoft aF {1 fomrd afe-
TFAT g9 2, qHEuiy - AHEIG, ©F
TAFAHT FT 487 €T @ T TR
H qrer AT S @r AFAT 1 TUW
A fedm qwadtn A ST
Y ¢ I A T ofedqiwar §ag
740 % g A8 gg 1 zaar & ag
q9%  d9q9fg  ATART TX AT
3 I JHA ATAN FAl A FAE
*aEgv afw # fgarf « awar o,
=5 ¥ F¥T g aF fwadr MnIA0
T T FEH 205 TN, 917 HeAW
we 9 faarg  afowam gtow
A ) AR 3@ OAFAT F AR
7 wve feme mfafea aff 9w
foard Y gWaQT IR FE FT ALY
@ wfer 3 qor Al g2 eErd

wiwg qar & fF &g 1951 ¥ AwC

1982 a® %1 maw ¥ A qfe-
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SHR! R. MOHANARANGAM (Ta-
mil Naidu): Mr. Vice-Chairman, I am
now etting an opportunity to speak
on the Appropriation Bill for which I
am very much thankful t{o you.

Sir, just two or three days back,
you ha¢ made a very long speech on
the General Budget and I thought
that the Finance Minister would take
a2 note «f gome of .he points you had
mentioned and try to solve our pro-
blems i1 Tamil Nadu. After passing
the Gereral Budget, the Finance Mi-
nister has now moved these Appro-
priation Billa to provide for the wi h-
drawal of certain sums from and out
of the Congolidated Fund of India and
to autltuorise paymen: and appropria-
tion_of money to render certain servi-
ces to our country Before h~ ren-
ders those services, I would like him
to render some services to my State
kecause I personally feel that this Go-
vernment have miserably failed to
salve our problems.

Actus lly speaking some two months
back tlere was a great drought and
scarcity in Madras for even drinking
water. And people were told: Do not
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go to Madras, there is no water there.
Now, ur expectedly, within two months

~of that scarcily, we had very heavy

rain-fall in Madrae snd our loss is
more than Rs. 250 crores on that ae-
count. Now I want the Finance Mi-
ister to ender some services for
that par of the country where 1 come
from. We are passing this Appro-
priation Bill invoelving huge amounts
of money for rendering services to the
whole of India. Now I want the
Finance Minister to render some ser-
vices to Tamil Nadu. ~

If 1 remember correct two days
back, our Finance Minister has written
to ‘he Government of India asking
them to send 80,000 tonneg of rice to
Tamil Nadu every month for the

~main reason that we have lost heavily

both during the drought and during
these unexpected rains. A drought
was followed by a heavy rain fall. We
used to say in  economics that a
period of depression will be followed
by a period of prosperily. But in Ta-
mil Nadu the period of depression
was followed by the period of depres-
sion. One drought was followed by
flood, When our Finance Minister had
asked for 80,000 tonnes of rice for
Tamil Nadu, they sent 35,000 tonnes
last month and before that also they
sent 35,000 tonnes. This month to our
surprise they have reduced this quan-
tity of 35,000 tonnes to 25,000 tonnes
But I do not know how much tkey
are actually going ¢ send in the com-
ing months., We never expected this
from this Government, At this rate we
do not know how they will try to snlve
the problems of Tamil Nadu. That is
why I would request the Finance
Minister o use s good oifices to try
to help us. Our Health Minwster is
also here sitting. Tie belongs to my
neighbouring State. He is also in-
terestad in us. 1 woulg requesi both
of them f{¢ cnavey my messayge flo
those who are responsible for serding
foodgrains to different States. I would
request Mr. Poojari to do sometiins.
He is a very gond friend of mine tud
I know him for the last seven years,
both in the Lok Sabha and here. I
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'_wou?d request him to convey my feel-
ing ti the concerned Minister,

Why 1 say this is because this ig the
time when the Appropriation Billg are
passed. In keeping with our demo-
cratic practices, first the Budget
comes, it is discussed and passed.
Then, after two or three days, the
Appropriation Bill comes and it is
discussed and passed. We have been
doing this regularly. That is why I
used this opportunity just now to

~highlight our food problem.
»
With regard to the problem of indus-
tries everything is done by manipu-
" lation. We are responsible for dividing
States "and for dividing districts and
taluks. 1 do not know why they
have gone district-wise to say whether
a district is backward or forward. I
find on the map of India big States
and small States. In my State I find
only one such district as backward.
But, in the whole of the country, I
like UP, I like Bihar, I like Orissa, I
like Madhya Pradesh and I like every
part of our country. Further, we
have only one citizenship and we do
not have dual or double citizenship
and we are all brothers. But, Sir,
when they sort out such things, they
sort out those things in such a way
that all the benefits go only to a
particular part of the country and not
all the parts of the country and they
sort out things in such a way that the
benefit are not equally distributed
among all the parts of the country. I
will give out one example. Out of
all the districts that have bheen in-
cluded in the list of backward dis-
iricts, which contains the names of
all the backward districts, there is
only one district from Tamil Nadu
which has been included in it. That
is why T lay stress on this point, as?
have stressed earljer, that this should
not be fone district-wise, but should
be done taluk-wise. Then only they
can get g definite picture and know
which area is backward and which
area is forward. If they consider it
taluk-wise. they will find that not
only there are more areas which are

o
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to be considered as backward areas
and where more money is to be spen:,
but also not a single area will be Jeft
out and no area will go without gett-
fing this particular benefit. That is
why I lay stress on this point, as I
have already done, that this should be
not on the basis of districts, but on

_the ‘basis of taluks that is, it should

be only taluk-wise and not district-
wise. Also, Sir, there is another im-
por.ant thing which I would like to
mention here.

Though the Finance Minister was
submitting his Budget with all his
proposals, he has completely failed
to say anything about the Compulsory
Deposit Scheme. There is no change
at all the scheme of Compulsory De-
posit here though I find certain o.her
things, According to this scheme, a
person having an income of Rs.

16,000, a year is liable to pay a sum

of Rs. 281 as Income-Tax and an
assessee, who ig getting an income of
Rs. 16000 a year is liable to pay a
sum of Rs.”281 as Income-Tax and
also he is expected to pay a sum of
Rs. 720 as Compulsory Deposit, and
this is because of the slab system that
ig there. T would like to request the
honourable Finance Minister to raise
the minimum level for the payment of
Compulsory Deposit to Rs.. 20,000.
Then only, Sir, ordinary persons, per-
sons helonging to the middle class,
wiil be saved of this botheration and
burden. So, I would request the hon-
oarable Finance Minister to raise the
minimum level to Rs. 20,000. Then,
Fir, there are certain  other
things which I have to mention espe-
cially at this stage.

Now, when they mention just ffty
crores, ete. it is just a small amount
considering the size of the country.
For a nation jt is a small amount. But
this amount of fifty or sixty or a
hundred crores is a very big amount
for a State in our country. Recently,
Sir, they have banned the export of
sandalwood from our country to for-
eign countries. Sandalwood is avail-
able only in Karnatika and Tamil
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Nadu. But, because of this recent
ban, Tamil Nadu is going to be affect-
ed by this. I do not know about
Karnaiaka, but Tamil Nacd. is not go-
ing to be benefited by :9is ban, but
is going to Dbe affected very much.
Tamil Nadu is going to lose about Rs.
27 crores or so which it was getting
earlier out of the forty or fity crores
which the country was geting by
way of foreign exchange on account
of the export of sanda'wrod. I have
already asked for the ban tc be
lifted and I do not know where the
matter stands at present, ai what
siage it is. I want the Finnnee Mins-
ter to consider this matter also, Be-
cause this is an Appropriation Bill, I
would like to request the honourable
Finance Minister to do one or two
things: to distribute money liberally
to our State and to send 80,000 ton-~
- nes of rice every month. This am-
ount of rise should be sent to Tamil
Nadu every month and then only we
would be able to tackle the problem
there easily. Then, preparaiion of
the list of backward areas should be
done taluk-wise and not district-wise
because there are many areas which
are not really forward areas in our
State. I would request the honour-
sble Finance Minister . to give his
thoughts to all these matters.

With these words, Sir, I conclude.
Thank you, Sir. .

THE VICE-CHAIRMAN SHRI R.
RAMAKRISHNAN): Now, Prof.
Sourendra Bhattacharjee,

PROF. SOURENDRA BHATTA-
CHARJEE (West Bengal): Mr Vice-
Chairman, Sir, we have bofore us the
Appropriation Bill for the outgoing
year, demanding a sum of Rs, 28,690
crores. I just drop out the lakhs in
the amount. But i: is a stupendous
amount perhaps indicating the very
excellent state of our economy which
has been claimed by the Finance Mi-
nister in ‘his reply to the general
debate on the Budget this year, that
is, the current year’s Budget.
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Sir, with a very wide uncovered
gap, he has tried to take credit for
giving exemptions in so many fields
including the field of Income-Tax.
Mr, Vice-Chairman, Sir, the Budget
nowadays has jost much of i's im-
portance because of the manner in
which all sorts of hikes are made thr-
ough the mechanism of increasing the
administered prices throughout the
year, and this year also that prospect
loomg large, with an uncovered gap
of more than Rs. 1700 crores which is
clearly stated in the Budget. In the
last year’s Budget also, the gap wus
as wide ag that. But we know that
apart from the additional sum that i=
being asked for through the Appro-
priation Bill, 1934, increase in the
adminisiered  prices fetched large
sums of money to the Government of
India, and that way they tried to co-
ver up tha deficit. We do not know
what ig in store for us in the coming-
year.

The Tinance Minister claimg that
our industry is in good shape. So far
as our agriculture is concerned, while
the Agricuiture Minister speaks he
prays to God. Now we do not know
that from the side of the Government
certain specific steps resulted. into
better agricultural produce, besides
the prayer ‘0 God that was made by
the Agricultural Minister. We know .
that irrigation facilities in the countrv
are utterly inadequate Steps io pre-
vent the 1l-effects of drough or flood
through scientific steps are still Yargely
absent in our country, even though it
is claimed that our couniry has to ite
credit the mos: advanced technology
which jt is in a position to use. Not-
withstanding these claims, no credible
system could be developed to offset
the effects of either drought or flood
or for proper utilisa‘ion of our wvast
water resources. These lacunae con-
tinued. While, at the saie time the
Government which should have initia-
ted these processes cluims some in-
crease in the agricultural produce; no
credit is due to the Government as it
remaing cdependent, agricuiture re- -
mains still, in our country, dependent
on the vagaries of the weathergod.
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Regarding industry, we know the
incidence of lockouts, closures, ete.
throughou: the country, We Lknow
that the increase in the field of indus-
try is not even marginal. The figures
which are presented are not very de-
pendable. There are differeni sets of
figures. Very recently, a controversy
over the guestion of those who have
been taken above ‘he poverty line
came up. It shows the cynical man-
ner in which these figures are utilis-
ed. According to the Prime Minister,
those below the poverty line, who
have been brought above it are 21
million people.  According to the
Planning Minister it is abou; 16 mil-

lion people. Without entering into the’

question of veracity of this or that
figure, whether the Prime Minister’s
figure is correct or tha; of the Plann-
ing Minister, the fact remains’ that
the people of the country at large look

upon these figures with total uncon-

cern. They know where the

shoe pinches. They know
4 pm. what is the position of
3 poverty through the ex-
perience of their daily life.
These figures which are
quoted on the floor of the Par-

liament or elsewhere make no diffe-
rence in the living conditions of the
people. And we are not ashamed of
the shape of things in our country, the
shape which we have given (o this
country during all these years of In-
dependence, whether on this side or
on that side of-the House. Those
who have been responsible for manag-
ing the affairs of the country are not
ashame(d that two-thirds of the popu-
lation of the country with some margi-
nal difference this way or that way
live below the poverty line. The de-
finition of the poverty line was given
in this House as a family of 4 persons
having an income of less than Rs.
100/- per month. The people below
the poverty line are those who are
having an incomes of less than Rs.
100/ Those having an income of
Rs. 100/- or more are not below the
poverty line. This definition notwith-
standing, the people in the country-

side or in the urban areas are groan-
ing under poverty and live in miser-
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able conditions. The cliche is that
the rich are becoming richer and the
poor _poorer. No word would be able
to descrite ihe pitiable condition in
which this country has been phmgéd.
One or two show pieces, some suphis-
ticated instruments NAM, Cemmon-
wealth Heads Conference or ASIAD
cannot eradicate the lasting shame of
the condition of this country Where
two-thirds of the population are with-
out literacy, where two-thirds of the
country’s population are below the po-
verty line and where very few peo-
ple can make both ends meet. This
is a condition for which the responsi-
bility must bhe apportioned, It is not
use trying to sidetrack thig basic issue
of the wide disparity that is prevailing
in the country by any amount of
juggglery - of words. - Nowadays, ,thé
Budget has been the instrument of
hiding the real financial condition of
the country and also hiding from the
people the methods the Government
would follow in order to deal with the
economic problems before the country.
This year’s Budget does not foresee
the repayment of IMF loan, a huge
burden which is placed on the coun-
try. It does not take into account the
huge foreign debts. At the same time,
it does not take into account the inci-
dence of various indirec; tax propo-
sals on the people of the country.
(Time bell rings). If our Finance
Minister or the Government of India
tries to glow under this cattle of self-
disilusion, the people’s wrath will tr¥y
to catch up with them. They shquld
be beware of the situation and they
should be warned that any amount of
jugglery won’t help them in the pi'o-
‘cess, Thank you,
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SHRI M. KALYANASUNDARAM
(Tamil Nadu): Mr, Vice-Chairman,
Sir, we are called upon to perform an
intermediate ceremony in the ritual
of passing the Budget, namely, to
pass the Vote-on-Account for enabliag
the Government to draw the money:.
Parliament is asked to accord its
sanction so that they can spend ac-
cording to their wishes,

Sir, Parliament’s control over the
public finances is exercised not only
by our debates here, but also through
the Parliamentary Committees like
the Public Accounts Committee, the
Public Undertakings Committee and
so on. But what is happening is,
gradually, the powers of Parliament
are sought to be eroded. Parliament’s
control over public finances is be-
coming more a farce. This is a very
dangerous trend. I can cite several
instances wherin the recommenda-
the Estimates Committee,
the Public Accounts Committee etec.
are just treated as a scrap of paper
on which they are printed.

The IAS officers, n, doubt, “per-
form an important function, they
occupy an important role in the ad-
ministration. I go not want to gecry
them. But they are not all-powerful..
The Estimates Committee has said
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that they should mot be inducied into
the ports and docks. Today, a strike
_is on in the ports and docks. A
nation-wide strike, unprecedenteq in
our history. Not-a vessel has moved.
Not an ounce of cargo is handled,
" except those permitied by the trade
unious, out of consideration for our
national interest. That is a different
matter. But the point I am making
18, everywhere, IAS officers are
sought to be inducted. Parliamecat’s
control over public finances is
helped by the CAG, He should be
independent. He  is accountable to
Parlisment for whatever he does.
Even the expenditure ip this regarq is
treated ag charged only to preserve
hig independence. Now, thig instifu-
tiop ig also sought to be brought under
the influence of the executive by
bringing in, by inducting IAS officers.
The CAG hag a geparate tunctfon. The
talent etc. required. in this regard are
different from that of the IAS offi-
cers. Now, gre we to believe, are we
to take it that the Government is iry-
ing to do away with the independence
of the CAG? There wag a time when
there wag a raging controversy bet-
ween the judiciary and the executive.
At least, the judiciary, by being veci-
ferous, wag able to assert itg inde-
pendence; not through our help, but
on their own. But where can the
CAG go? Where cap he go it his
independence iy sought to be eroded?
The Leader of the House is not here
at the moment. No doubt he will be
making note of the remark which I
have, made—the hon. Deputy Minis-
ter.—and I look to him to reply to
thie point, ag this has happened very
recently. Thig ig an indication of the
dangerous trend which is taking place
_in our country to erode the powers of
Parliament and itg functioning.

Now, Sir, so much ig talked about
the public sector. Pandit Jawaharlal
Nehru who wag the initiator of the
Industrial Policy Resolution of 1956,

had allotted a pre-dominant position
‘ fore the public sector. Even today: the
arpumentg he had advanceq and the
perspective held good for the country.
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Perhaps, it ig more relevant today
when mu‘.tinationalS have control over
us, hold a sway over us, in thig coun-
trv. Even today, ip this very House,

_during Question Hour, we have geen

how the multi-natjonals are penetrat-
ing into every sphere of industry. Even
fishing ig not spared. Evep in the
case of textiley we have to face the
intrusion of multi-nationals. The role
of public gsector hag become very
important ty strengthen our self-reli-
ance and independence of our econo-
my. It {s no use going and crying in
the international forumg about the
needs for a new internationa; econo-
mic order. That ig also necessary, but
let ug first show to the worlg how
we can run this public sector with
efficiency, and achieve self-reliance.

T want {5 draw the attention of the
Government tq the fate of our ferti-
liserg units. They have made a claim
that in the agricultural field they
have reached a record production, Of
course, I do not dispute this but ferti-
liser is a very important industry and
what i the fate of fertiliser units
under the public sector? None of them,
starting from the Fertiliser Corpora-
tion of India to the Fertiliserg and
Chemicals of Travancore, is able to
rroduce to its installed capacity. In
some caseg it iy lesg than 10 to 12 per
cent. Why is it? Having invested
scveral thousands of enoreg of rupees
to produce fertiliser ourselveg to pre-
vent import, what do you find after
nearly 15 years? You find that the in-
stalled capacity ig high but the pro-
duction is very very low, and the

result is that we have to go in for im-

port and we have allotted more than
Rs. 1700 croreg for the coming year
for subsidising the sale of fertilisers.
S5 shoulg you not pay some attention
to improve its production and gee that
the fertiliser plants worked to their
full capacity, at least to the capacity
of 60 per cent or 50 per cent? Many
of them are below 50 pey cent. I will
appeal to the Government to institute
an enquiry-into the whole thing_ to
find out the reasong for the miser-
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able performance of our fertilisep units

-#0 that we can achieve gelf-reliance
with whatever technology we have
in the matter of tertilisers.

_ 1 have many pointg to say but time
may not permit. Let me come to this
budget. Whatever the policies or the
programmes, they will have {o be
implemented through the administra-
tion, through nearly 3 million emp-
loyees of the Centra] Government.
They are already feeling frusirated
about the delay in the paymen; of
four instalmentg which have become
already due. The fifth instalmen: of
dearnegg, allowance is becoming due.
By the time the budget is passed, five
instalments of dearnesg allowance wilj
have become due. When they are
going tp make ;
question on the lipg of the Central
Government employees. So, I will
‘ask the Finance Minister to state here
and now about the possible date when
the payment ig likely to be made.
Otherwise, it may lead to agitation.

About industrial production, the

tlaim made by the Economic Survey

"ig mot borne out by facts. Three or
four days back, answers to my ques-
tions about textile industry have been
given.on the flooy of the House, It is
said, about 53 millg involving 1,10,000
workerg are idle or are closed a5 oan
1st January, 1984. The fall i, pro-

duction of yarn and cloth is more than

15 to 20 per cent. Why is such a sit-
uation prevailing i textile industry?
In Tamil Nadu  one of the biggest
mill; in India is oh strike for the
past two months. The Mettur Mills
ig also a very big mill which is not
functioning. In Pondicherry there is
the Anglo-Saxon Mills about which a
dharna ig going on here in front of
our House.

THE VICE-CHATRMAN (SHRI R.
RAMAKRISHNAN): 71¢ is the Anglo-
French TPextile Mills,

SHRI M. KAIYANASUNDARAM:
Yes, Anglo.French Textile Mills amp-

payment ig the first:
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leying about 7,000 workerg ig not func-
tioning for the past 7 months. Like

this I can quote severa] instanceg in
textile industry alone.

Thig will have
its chain repercussiong on other indus-
tries also. So I would ask the Gov-
ernment to examine why such a thing
is happening, I wonder, whatever
may be the concessiong thay the

- Finance Minister may be prepareq to

extend tg these mill-owners, if they
are going to utilise them to run the
mills. They are not interested in rune
ring the mills. They are transferring
hands. They have acquired sufficient
physical wealth -through these mills,
He will be g foo] to run the mill be-
cause he can sell the plant and site
and mint croreg of rupees. That is
why these are changing hands fre-
quently. Let them examine why these
milly are changing handg so quickly.
Ag the mill-ownerg are not interested .
in rTunning their mills, it iy better the
Government takes over all the mills.
Don't take over only those mills that
are sick. Take over the entire textile
industry. That will be good for the
country, that will be good for the tex-
tile workerg ang will relieve those
unwilling mill-owners from running

these mills.

THE VICE-CHAIRMAN (SHRI R.
RAMAKRISHNAN), Thank you. Shri
Gopsalsamy. Absent. Shri Ajit Kumar
Sharma. Absent.’ Shri  Satya Pal
Malik, Absent, TLast speaker. Dr.
Malcolm Adiseshiah. -

DR. MALCOLM §S. ADISESHIAH
(Nominated): Thank you, Mr. Vice
Chairman. I rise tg support the return
of the three Billg which are pefore us
and in suporting this 1 shal} raise
some five questions which are common
in dealing with each of these Billa—
the 1981-82 Excess Demands the Sup-
plementary Demands for 1983-84 and
the Vote on Account for 1984-85. 1

‘shall take up some four or five com-

mon jssueg which I see arising from
these three Bills. i
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The first question that I wish to
raise-~and I take it that the Minister
would not be in a position o answer
some of the question that are rather
technica] questions because if I am
the last speaker, he will have not time
to really prepare himself for that—in
two of the Bills—the Supplementary.
Demandg for 1983-84 and the Vote on
Account for 1984-85 i that we

are
asked to aprpove the provision of
Rs. 25,942 croreg i.e. Rs. 26 crores

roughly to cover discharge of Trea-
sury Billg in 1983-84, and when we
turn to the Vote on Account for the
next year, we are again asked to

provide for Rs. 20,850 crores for the
. discharge of Treasury Bills. Mr.
Vice-Chairman, I would like to ad-

vise the Government to come out in
every budget statement, in svery Ap-
propriation  Bill with some explana-
ticn as to what these Treasury Bills
are, because the Members of Parlia-
ment why are not technicians, who
are not economists should know that
big item i about. You are asking us
to approve Rs. 26000 crores which is
nearly one-thirq of the Budget for
1983-84, and in the next year Rs.
20,000 crores. Now, in page 48 of the

Supplementary Demands for 1983-84, -

there is some explanation, hut only a

technician—g cost accountant or an
economist—can understand that ex-
planation. And I must say. Mr. Mi-

nister, that probably you had to print
it in a -great hurry, there are several
very ridiculous printing errorg in that
important paragraph.

Now 1let me try to explain the issue
of these treasury bills, First of all,
the issue of a treasury bill has two
functions, One is, through the issue
of treasury bills, the Centra; Govern-
ment and other armg of the Govern-
ment are able tg obtain certain resour.
ces.
ings. Only, the market borrowing is
fo; two, three. four vearg hy the
Central Government whereagy this i#
for 91 days. But you again replenish
it—91 day: plug 91 days; it is returted
#md you ke another 91 days and then

It is exactly like market borrow-
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ancther 91 days. So, the first func-
tion is, you call it short-term invest-
ment, and I call it provisions of res<
ources tor the Government—Central
Government - ang State Goveramest.
Thig is one function. The second func-
A
tion ig to meet the cash flow proklem
of the Government. The Central Gov-
ernment which has tremendous res-
ponsibilitiey in receiving income at
varioug points of time and having to
make expenditures regularly—not in
addition to receipts—hag a cash flow
problem and this is a cash flow prob-
lem which is not really adding to the
resources. It ig simply a question of
balancing the timing of receipt of re-
sources and expenditures which is met
by the issue of these treasury bills.
What 1 would like to know—ang what
Parliament would like to know—is,
how much of this sum of twenty-six
thousand crores for 1983-834 and the
Rs. 80,000 croreg for the year that
are being invested in treasury billg is
veally adding to the resourceg of the
Government, how much of this iy real-
1y the cash flow. This I am not able
to get. I have some estimateg that T
have made but they are not official;
they are private estimateg that T have
“made. Therefore, I would like to
know it. The Ministey cannot give
the answer now. Could he in future,
provide ug with some answers to this
so that we will know what we are

" woting?

SHR] NIRMAYL, CHATTERJEE: For
the Union it ig of negligible cosi
wherea, overdrafts of the States from
the Reserve Bank of India are a
very costly affair—six to sixteen per
cent.

DR. MALCOLM § ADISESHIAH: 1

. completely agree with you.

" Qecondly, you add in. the 1983.84
Supplementary Demands for treasury
bills, 26,000 crores that this is due to
a spurt in temporary investment by
commercial banks. Mr. Minister if
you have time to reply. what is this
spurt in ‘temporary investment by
commercia; banks which explains
these 28 thousand crores? What nar-



471
[Dr. Malcolm S. Adiseshiah)

ticularly disturbs me ig this. For the
1983-34 supplementary demands we
 already voted Rs 80,000 crorsg for
‘treasury bills and now you gre asking
us to vote Rs. 26,000 croreg more. This
" 13 rather large—a 25 per cent increase
in treasury bills—and you explain this
only in one phrase, “Spurt ip tempo-
rary invesiment.” Why ig this, what
is this? T would like to say that the
treasury bill operation has a rather
serioug effect on the inflationary gpiral
that we are passing through and I
would like to ask the Government
through you, Mr. Vice-Chairman, whe-
they one important anti-inflationary
measure would not be a deliberate
cut-back on the issue of guch treasury
bills, ag one meang of reducing the
money supply and keeping a check
on the prices, Now the price inflation
that we are going to end this year
with iz going to be over 13 per cent
in consumer priceg and it ig going to
be over 10 per cent in wholesale prices,
which iy rather gserious. What the
spill-over next year is, we do not know
yet; we can gnly guess.

There is one thing that I noticed in
the 1984-85 Budget which we review-
ed. You had provided for 4 DA ins-
talments, Mr. Minister. Now I take it
thul one-sixth of those pA provisions
are contained in the Vote on Account
that you are asking for. I wanted to
say t¢ you that, ag I understand it, if
you are going to budget for DA, you
are budgeting for inflation, I think
what you have gone with regard to
1983-84 Supplementary Demands is all
right. But after that you say that
ycu want to provide for 4 DA instal-
ments. Then you are raising al; the
inflationary  expectationg leading to
Speculative, inflationary actions, May
T say to you that I lived for 20 years
in France working for thé United
Nationg through periods of very high
inflation and never found that the
French Government providegq in anti-
. cipation for DA? This could be paid
when it ig’ que ang then charge on
‘the basis of Supplementary Demands.

.it wag not due.
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SHRI NIRMAL CHATTERJEE: He
is talking in termg of what ig al-
ready due.

DR. MALCOLM S. ADISESHIAH. I

. know, but 1 take it that Mr. Pranab

wrote that Budget when
When he wrofe that,
anticipating the D.As. Now
it hag become due. OXK. I am raising
a question of principle, I am saying
to the Minister and advising him
never to put into the Budget anything
in anticipation on. account of DA,
because if you do that you are going
to rouse the speculatorg and the black-
marketeers for thig kind of rise in
prices.

Mukherjee

he wag

Now the next point is with regard
to foreign trade. Thig again ig impor-
tant for us ¢ @ country. In 1981.82
Demandg you ask ug to approve the
provision for Rs. 168 crores on foreign
trade because they were un-anticipat-
ed because of drawal of technical cre-
ditg by the Soviet Union and Czecno-
slavakia under the rupee trade agree-
ments. Similarly, in 1983-84, vou ask
us for approva; of technical credits
drawn under rupee firade’ agree-
mentg with foreign countries of Rs.
198 crores, Now I am very glad that
we have thig reference to the rupee
trade agreemnt ang the technical cre-
dits which you are not able to antici-
pate. I am sorry that you were not
able to anticipate what you have to
pay in 1981-82 and again this year.
Here 1 want to say three things. First
of all, on the foreigh trade deficit, I
thought I heard the Minister, Mr. Pra-
nab Mukherjee, say something which
waq a mistake. I looked into the re-
cor:is and found the mistake. I think
it wag a slip. In 1981-82, our {rade
deficit wag Rs 5,800 crores. In 1982-
83, it wag Rs. 5,500 crores, Ang this
vear, 1983-84, it iy expected to be Rs.
5,000 crores. 1 -hearg Mr. Pranab
Mukherjee say that it went down from
Rs. 5,800 croreg to Rs. 5,000 crores. I
think he slipped there, because from
Rs. 5,800 croreg, it came down to Rs.

5,506 crores, and then ig expected to

be Rs. 5,000 crores. We should cor-

.
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rect the records so that we are clear
on it. Now we are going to be in the
Seventh Plan with a trade deficit of
around Rs. 4,000 croreg a year. ] ge€
Ro escape from this. I think this is
very serioug and there is no reason for
complacency, Therefore, I would ask
the House to think very seriously
ahoui it. Commenting on the rupee
trade agreement one great advantage
of it ig that it leads to no deficit. Crores
and crores of deficit that we face, do
~not occur ynder the rupee trade agree-
ment. It is a foreign trade balance
worked out through _ negotiations,
balancing our exports and imports
with each other country. The most
sophisticated technology we want, for
instance for our defence industry, the
major technologies, the latest techno-
logies, we are getting from the Soviet
Union. So also for the steel indusiry
which we are getting from the Soviet
Union. We can get all these sophisti-
cated technologies without going in
for the kind of unbalanced trade
deficits that we have from the non-
rupee trade agreements, So, I com-
meng it. T would like that sometimes
we should have from the Government
a kind of evaluation of the Rupee
Trade Agreement. After so many
years of the rupee-trade agreements
with the Soviet Union and with the
' go~ialist countries of Fastern Europe,
the country should have some idea of
the Governmental, official view of this
because there is an un-official organi-
sation called the Forum of Free Trade
wnterprise which has brought out =a
pamohlet on the rupee-trade agree-
ments and tells us that we are selling
the country down the drain by this
form of agreement. I am not in
favour of this ideology or that ideology.
But as an economist T must 23y, faced
with this kind of impossible trade
deficits, 1 see the rupee-trade agree-
ment as one very important method
of dealing with the problem of our
exports which are necessary because
" the rupee-trade agreement carries out
what I believe to be in the country's
jnterest. The only purpose of the
exports is to pay for our imports. We
have devited a foreign-frade system
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under which our exporis are generat-
ing imports instead of the éxport:
covering imports, needed imports. And
that is what the rupee trade is ensur-
ing. (Time bell rings.) May I say
briefly two more things.

With regard to the

‘ rupee -irace
agreement,

there is a problem of
switch trade, I agree that there is
this problem, and it needs to be
examined. I do not have the data
We have private calculations of ¢cono-
mists, that there is a loss to the
country because of the switch trade.
There may be this one disadvantage
of the rupee trade.

With regard to defence, I find, all
the three Budgets before ug ask our
approval: For 1981-82 we are asked to
vote Rs_ 150 crores largely due to poor
budgeting because of POL, because of
stores and accelerated works and so
on. ‘For 1983-84 Supplementary
Budget we are asked to vote Rs. 501
crores additionally very largely due
to dearness allowances. For 1984-85
we are asked to vote Rs. 1,312 crcres,
Sir, I have two questiong here. One is,
it is very clear that the defence
Budget, especially the Supplementary
Demand is a function of galloping
inflation. That is why the Govern-
ment has come to cover the dearness
allowance for all the armed forces, of
over Rs. 500 crores,

My second question on defence is
that even the defence demand nubli-
cations which are read, do not give
us enough imformation. To be sure,
we should have a committee like the
PAC or the UFstimates Committee
which edn examine this demand to see

_ang satisty ourselves that every item

is carefully budgeted. Ts this being

Now the last question I have is with
regard to the transfer to the States.
Tor 1082-24 we are proposing to trans-
fer Rs 1316 crores additionally, and
in 1984-85 we are transferring Rs. 2.900
odd crores. Mr. Vice-Chairman, T have
two questions here. First—1I think all
of us have hearg about it—is this
transfer for 1084.85 based en the
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Interimm Report of the Eighth Finance
Commission because we have now
received, many of us have now seen, I
think, a newspaper account—I have
not had an opportunity of checking this
against the actual budgets of the
Siates—that the calculations of the
Eishth  Finance Commission
erroneous because they have miscal-
" culated the additional revenues which
will not be accruing to certain States?

And, therefore, the recommendations
that they have made for 1984-85 need
to be recalculated, readjusted, May I
ask this question of the hon. Minister,
if he is able to answer- it: ig there any
truth in this statement or can you
just dismiss it out of hand and say

that the Eighth Finance Commission’s

calculationg on what each  State's
revenue and expenditure are, are
correct on that basis, the Central
Government will make the various
transfers and the Vote-on- Account is
pbased on that? 1 ask this guestion
because this is rather worrisome for
the States. "

Secondly, may I say that one of the
few areas where 1 disagree with my
friend, the hon. Minister of Finance
is that he claimed in his reply that the
States have not been done badly in
this budget. I think it is very wrong,
There is no doubt that not only is the
States’ share going down in the budget,
but the States’ Plan is increasing at
the rate of nearly one-third ¢ the
Central Plan’y dincrease. The Central
Plan ig increasing by 25 per cent while
the States’ Plan is increasing only by
9.5 per cent. You cannot get away
"from this, There is no’ decrease in the
States’ Plan there ig increase: bhut it
is one-third of the increase in the
Central Plan.

Mr. Vice-Chairman, in view of lack
of time, T stop here. So these are
some technical questiong that arise
from my study of the three Bills, And
subject to what the Finance Minister
may say. I join my colleagues in giving
my support to the 1e'um of the Bills
Thank you.

are
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" THE VICE-CHAIRMAN (SHRI
. R. RAMAKRISHNAN): The honm,
Minister, ) :

SHRI SHRIDHAR WASUDEG
DHABE (Maharashtra): What about
Mr, Prashant?

THE  VICE-CHAIRMAN (SHRI R.
RAMAKRISHNAN): From your group,”
Prof. Bhattacharjee hag  already
spokenm, '

] -

SHRI SHRIDHAR WASUDEC

DHABE: Only one has spoken,

THE VICE-CHAIRMAN (SHRI R.
RAMAXRISHNAN): From all groups,
only one each has spoken ~ All right
Mr. Prashant. Please be brief’

$ ad Wi wava (I AR
FIHIT) 1 TTAWTLRET WRRY, T A
& E'TWEI' st tefadmr fadus & ou%
pets ags wE § famet fraar @
fagdmw faur sr owmar &1 Ol
¥ uw 0¥ fewm wr B av @
g fumwt fs% aga o7 et & 1 72
¥ wodm guiges aFwd favre gt
it fdfvrs wx e gfear
wgwed, wg Age ag fawe & i
A wgew T F 1 wgwig ¥ AT

TATHERIT =% W7 foedr & e
wEROTEA, AeTea sm ug  fawrw
=yffas & 1 InS araley wawT 2t

TS H E 1 RAIF FqTOATH A E I
9g AW a7 ¥ 1 9wy g9 A A
g & B0 %auT az fawm g w7 gm
T Iy ga faat w91 w@r @ a8 Fam

-st‘rz ¥ osw oy 6 ENiT

garl & T oY Bl R

¥ & foawt dfvw we av war war
% | B fawrr & sa=sifeat &
AT 10 BATT BT IF 9T 8 HCrE
w% ¥ Agy & 3w ¥ o fee
Faa v a1y wg & 5 3w ;:aw
ufgs ¢ o7 w1 TR & W 40-50

el
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AT ®OT Hs FHIT £ $H19WT
g7 QAT EX & | ug AT WK WL
g1 UF Al ¥ gAeT aw ogw fayr
1ol g Wi fww gerew ax
E U U (AN A A )

& 1Y Uar osAT wifed ) wEee
g W gOaE HAAW favo k a:;—:;
qge WEgew &l fAWTT § :.‘ré : G%«'-f

4

T gETT VAT AY 1 4 oF o
A §E LHT AT WLBT AW ﬁ.fﬂ
i AT 9PRTOERT EFOT W
QAR *( weaal wf gwdf 4
arge frare xw v@ fear &0 e
aar feur fa w2 swest as
¥ owR oW gy fm owwm ¥ oW
g€ € ) TaaT S xwa § aE 1500
g @ ¥ 2500 & A % vEn 2
afesdy fagmi & 1 avdi & e A
grT =gl waT-aT gfagty fewr gwt
B Pt mm o feataat g fawr
AT &0 § | 97 TEE 9T GIN
T EF F AT 4g ATH OHIT W
@ wIAT o gEeT gly H oo Sy
g Wiz owg BT A owTdr £ & W
sqife wyw T Wy ¢ o1 ufe zE 9%
TN ET A WY WISw WL W OAAW
fazall fagia faws fowa wdie S
gy Teaatfe & aza & wegw ¥ amw

f&g o

T ZW W swg-swy uv fue
ea § A A g 3w av fefn
afess & @1 7 WA ¥, | §B

g ot ¥ ¥ MT g @ e
f—h # # gt ffa qr oifezam
# &1 afes w7 5w ¥ sag s
Q7 Al aWiE MT T FERE &
foene §omfuse § 1 = nfwawl
% ferdl & weav ST AT A7 FE QU
zAT | z® fey ®Q faawa & fF oew
fawm &1 3|7 TIAT W7 WY qrfE

zfagia @1 Frad 9 § 3AET AgTAET
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fad | w=T foarde § age asr
fqery fesrd | wgd 48 gar A
gy a1 5 gure gaw w1 oy ?
afpr wfwaEl & qar sqr § &
gt ANE FA g 1wt al
¥ forgy f-garow for gasii | =g

qF A A f‘n"@T % (IS € K
i a1 feEl 22 0 om0 g
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SHRI JANARDHANA POOJARY: Mr.
Vice-Chairman, 1 am very grateful to the
honourable Members for their very cons-
tructive suggestions and their valuable ob-
servations. The honourable Minister of
Finance had, while replying to the debate
on the General Budget, covered all the
points regarding black money, price rise,
trade deficit, IMF, etc. I, therefore, do
not think it is now pertinent to deal with
those issues once again, and I do not in-
tend to waste the time of this august
House on those points. Sir, as many as
gleven honourable Members spoke on vari-
ous aspects. Even though 1 would not
venture to reply to all the issues raised by
them, 1 shall try to satisfy the honourable
Members as far as possible,

The first speaker spoke about the non-
verformance of the public sector wunder-
sakings.

5 pm,

I share the concern of the Hon’ble
Members about’ the performance of public
sector undertakings. The Government is
also not satisfied fully and that is why it
has been included as the last item in the
20-Point Programme. The last point deals
with the improvement of the efficiency of
the public sector enterprises,

For the benefit of the Hon’ble Members
‘¥ cap say that in 1982-83 the public sec-
ior undertakings made a profit of Rs. 618
crores as against Rs. 446 crores in 1982-
83. 1 admit that there is lot of scope
for improvement. The Hon’ble Finance
Minister, while replying to the debate on
the General Budget gave the details and
-@xpressed his dissatisfaction. He said
that there should be improvement by
toning up the administration. ‘That
"will be done both in the case of pub-
lic sector undertakings and the bank-
ing sector.

Regarding the performance of the crude
sector, particularly the petroleum sector,
the investment in the Sixth Plan period is
about Rs. 9,650 crores. The achievement
of this sector is about 26 million tonnes
of crude. T am looking after the bankiag
sector, financial institutions, general insu-
rance and the LIC, So far as the profit
of baoking sector is concerned, for 1982
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the profit earned- was Rs. 77.56 crores.
LIC earned a profit of Rs. 780 crores for
two years ending 31-3-1983, There was
a record performance by General Insurance
Corporation in 1982 and they earned a
profit of Rs. 190 crores. I am told that .

this year it is going to cross Rs. 200
Crores.

Hon’ble Members also expressed their
concern about deficiency in administration.
Hon’ble Members raise various issues here
in all seriousness, Members on that side
and on this side expressed concern. But
some of them are not present now. Mr.
Yadav pointed out the deficiencies in the
banking sector. He also spoke about cor-
ruption. If I remember correctly, last
year in his speech he said about corrup-
tion in IRDP. He stated that while pur-
chasing the pump set, the price quoted by
the bank people was higher than the price
quoted in the market. Am T correct?

SHRI HUKMDEO
YADAV : Yes.

NARAYAN

SHRI JANARDHANA POOJARY:
This was stated then., He
has also gtated that it is
not reaching the weaker sectiong and
he has also stated that there is an element
of corruption, With all seriousness e has
stated that there is an clement of
corruption, that there is deficiency in
the administration, and, the Government
should take action. That is the intention.
It is a very good intention. Now, if
somebody takes steps se¢riously, if those
issues are taken into consideration very
scriously, what would be the fate of that
person ? I am bringing to your notice
thiie thing. The other day it has also hap-
pened in this very House. What would
nappen? If you want to remove corrup-
tion, what would be the reaction? How
would the people react ? How would the
pecple be attacked, whether it is from this
side or from that side ? Now, it is stated
there is an element of corruption, that
there is corruption. What is the Minister
to do? And, when we people say, in-
cluding ourselves, that it is not reaching
the weaker sections, people are not ideati-
fied correctly, what is the reaction ? The
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honourable Membeyr stated this  and
"1 fully agree with him. This year the
living conditions of the poorer sec-
tions living in the rural areas should
he improved. If you are serious about
it, how can that be- done? And, if
we do something, with all seriousness,
some say that it is political and it is
thus politicised and some motive is
attributed to that. How can it
be done? 1 do not want to re-
peat it in this Hoyse now. I have al-
ready said that in this House and in
that House also I have stated about
what action we have taken after we,
particularly myself ang the Finance
Ministey took charge. We paid surprise
visits; we checked. The Minister him-
self went and checked when  those
peaple are coming and how much effi-
ciency is there, whether there is &n
element of corruption, etc. and the
Minister went from - place to place,
moving not from Delhi to Bombay
ang to some othe; place, but moving
from village to village. And we have
seen that there was truth in the cri-
ticism of the honourable
not only from this side, but also from
that side, that there was an element
{_of corruption.

Now, there ig an element of corrup-
tion and I do not want to generalise
it. All the people, 1 do not say, are
corrupt. Some people are corrupt and
some black sheep are there. Ig it not
the duty of the Government to iden-
tify such people? The  honourable
Member, Mr, Yadav, was very cor-
rect. These poor people who are liv-
ing in the rural areas are illiterate
and they are not in a position to know
the benefits alsy which the Govern-
ment is going to give them, These
are the facts. Now what are we to do?
I will just tell you now. For this pur-
pose, I personally moved, and I did
not start from January 1984, but from
January 1982 onwards, and from Jan-
uary 1982 1 started moving from place
to place. About this mass loaning pro-
gramme you people are coming and
telling now, But I am placing the
beneficiarieg before you I told the
people, I told the bank people, “There
is a charge, and your image has gone
down. Place the beneficiarieg before
the public, even before the Press. If
there is any deficiency, if there is

i . Tl rmd +lam vmmanan]ls 1 P g TP
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tion Memberg also, shouly know and
immediately commentg should be
there”. This is what I told the bank people
and that is why we placing the bene-
ficiarieg before the public with good
intentions. We started this immediate_
ly after taking charge in 1982 and
when we reached Delhi it was, after
about two years. Now, this is the pesi-
tion. Now, we are placing the facts.
If there is an element of corruption,
what ig to be done? The honourable
Member, Mr. Yadav, stated this and
I remember that. On the mass loaning
programmes, we are giving instruc-
tions to the bank people. Also, the
Minister himself is going round and
trying to find out and asking the
beneficiaries: Did you verify the mar-
ket price of this pumpset? Did you
verify the market price of this sew-
ing machine? Did you verify the
market price of this tractor. He

has also said, “You find this out
and if you find tomorrow any
difference, you report to us and
we will take immediate action”.

Monitoring,. close monitoring, is there,
whether it is required or not, and it
is for you people to see. If there is
s0me corruption, we are to be told. So,
it ig not that the loan or security busi-
ness we started, before also it was
there.

Up to Rs. 5000-—no security; for
those who are below the poverty line.
This is the programme. And these
people, poor sections, . do not know.
“should not be
asked for’-—not that “should not be
insisted upon”. This was there. And
still the bank people are asking fo1
the security and surety. What has
the Minister to do? Come on. And
we talk here, Whether you have to
take it lightly or seriously, that is
the point before the honourable
house, when youwant to implement
it. I perfectly agree with the hon.
Members: today we require action,
we require implementation. We say
something. The hon. Members from
that side have stated: yes, it is on
paper. Hon. Member Shri Kalraj Mi-
shra stated that there is no target
achievement. Yes, I also ghare the
concern. When we took up the charge,

we compared. We went back in per-
TTwmAda. TOTYD 7. L£AN Aanc,wac
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has to be given—Rs. 600 crores per
year. During the Sixth Five Year
.Plan, for five years, it comes to Rs.
3000 croregs plus subsidy. Hon.
Members say that it hag not reached
the weakers sections, particularly tlic
subsidy. In so many cases, when you
go to the villages, even they do not
know what is thé subsidy. What are
the instalmentg? They do noi know.
“What is the rate of interest?” “We
do not know, Sir”’. “Have your fur-
nished surety?” “Yes, we have fur-
nished it”. Now Iam being criticised.
You ask; what have you done? A
capitalist is moving from place to
place; 1 do not want to name him.
There are economists who are advo-
cating the cause of the private sector.
One economist is moving from place
to place today, condemning the Bud-
get. Ask some of the economists like
“him whether they know the difficul-
ties of the weaker sections in the
Tural areas. They are flying. They
have got aircrafts. They do not know
the plight of the weaker sections, of
the poorest amongst the poor. They
do not enter the slum areas of those
people. Today in the country, whe-
ther it is this Government or any
Government, whether it is the Com-
munist Party Government or any
other Government, we have to face
this. These economists want to go

on advocating the Dbusiness class. -

They want all the benefits for the
business class. Only then they will
say that the Budget is very good.

Even the banking people, Officers As-

" soclation, have given an advertise-
ment againgt me saying that he is
doing out, frittering away. .. I am
not speaking against them  What
about sick units? Today 27033 units
are sick. The lateset figurs I do not
know. It may have increased. But
according to the Reserve Bank study
that wa; conducted in 1979. 52 per
cent is due tc mismanagement Some
may be because of diversion of funds
And what is the amount that has
been locked up? Rs. 2577 crores and
62 lakhs. The particular person who
is going round the coyntry does not
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state that ‘~is amount s {ocked up
Obviously it is the duty of the Gov-
ernment to take action in that case
also. Ang we are taking action.

" The other day we have gseen that
if a poor man does not pay Rs. 300/-
even if he is crippled due to paralysis
even then the bank people file a suit
against him. All these things are be-
ing done. He is taken to the court
even if Rs. 300|- are not paid. 1 do
not say that they should not pay.
But if a man is crippled and he has
been paying so far, the position is
different. I don’t say that action
should not be taken. It is the people’s
money., They say that this mass loan-
ing scheme ig politically motivated
because elections are coming. This
is being done since 1975. Evepn the
Janata Government in Karnataka dis-
tributed loans through benks ¢n the
occasion of their anniversary. Nobody
raised any objection then. We are
telling the people that these are the
benefits that are available. We want
to remove the middleman. The hon.
Member, Mr. Yadav, is correct. The
Minister goes to the villages through-
out the country and ask the benefi-
ciaries about the amount of subsidy,
they do not know. I ask them whe-
ther have got the book, how much
did they get and whether they have
been paying regularly, they say that
thy have been paing regularly, but
they do not know anything more.
they are so poor, so weak. And you
say that it is politicalising. If this
is the attitude. I do not know what
we can do for them. For the infor-
mation of the hon. Members, 40,770
people were given loans in four
months time. There were 47 applica-
tions in each bank. There are about
800 and odd branchs in Delhi. The
average is one application in three
days for one branch. Isit not sufficient
for valuation? M. Kalraj Mishra is
correct in saying that if this is the
speed, we cannot do anything. whe-
ther it is our Government or your
Government tomorrow.

I will give you the figures of the
Prime Minister’s- Employment Sche-
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me, Two and a half lakh people are
,to be identified for giving employ-
ment. And how many people have
been given employment? Only 12,998
people. The amount earmarked for
this purpose was 325 crores of rupees
till the end of March 1984. This is
the - performance. Poojary should not
talk anything about it. Poojary should
not talk anything about the bank offi-
cers. Suppose Mr. Kalraj Mishra comes
and tells that there is some injustice.
As a Minister I have to see what is
happening. You don’t want that. You
ld‘on*t think off such action in this
country. You want the reply to come
within 3 years. I —mean the first
reply. And then the second reply
after two year. Just imagine. Two and
a half lakh people are tc be given
employment and only 12,998 pecple

- have been given. Even if the task
force recommends Rs. 18000 or Rs.
15000, some 2 or 3 or 4 thousand are
given and you say that we must be
satisfied. .

And we should not talk. Even when
it is given top big industrialists, and
even if the amount is locked up, no-
body ig questioning; no economist is
moving in the” country anq saying
that it is frittering away. The Govern-
ment is very serious about that also.
Thig is the commitment given to the
nation that we will take action in all
these matters. Particularly we are
seeing that it reaches the weaker sec-
tions. And because some political
people were there, when it was distri-
tuted here in Delhi through one MP,
all this trouble started. Otherwise it
woulq not have started. Even in Kar-
nataka, even in Andhra Pradesh, and
even in other places, the distribution
had taken place through the weakest
emong the weak, BJP MLAg also dis-

tributed. From the dais, I also dis-
tributed. Nobody complained before
that. Even the weakest among the

weak were called and even  press
people were calleg to the dais, and
it was distributed through them. And
distribution is not a crime_Verification
and scrutiny will be done by the bank
people. Any person from this side
or that side can forward the applica-
“tion. It has been stated here that a
- Delhi MP has given *he applications.
Anybody can give the application. But
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scrutiny and verification and every-
thing will be done by them. There
is no harm in that. This i what is
happening Now, I am submitting this
because Mr. Kalraj Mishra hag raised
it, Mr. Yadav also -raiseq it. I can
understand your concern, And the ]ast
paragraph of your speech about Mrs.
Indira Gandhi and other things i3
not calleq for. There I dp not agree.
That is g politica].thing. I can also
equally rebut your argument, It iy a
national issue. Some people will say
that we. give support for implemen-
tation, and we do not gypport this.
There is lip sympathy.

ot TA faw ¢ G I Fr AT I
FAONEFAT T4 | g7Mew fafees
F1 ATy fqar qn1

SHRI JANARDHANA POOJARY
Not your, but gur friend there. They.
mentioned about the Primg Minister.
I have got the verbatim record of her
speech when she spoke on the Presi-
dent’s Address. Some support cane,
In fact, I am preserving it. At least
some solace is there somebody is
talking in support of it. I have seen
the concern of the Prime Minister of
thig country particularly to the weak-
er sections.. Today I have seen the
concern of Mr. Yadav I d, not dis-
tinguish. If there is concern fo, the
weaker section, we have to take it up
and we are taking it up at any cost.
Even if there is opposition from all
the sides, ‘we are not going back. This
is the commitment given tg the na-

tion from the floor 5f the House by

Mrs. Indirg Gandhi’s Government, We

.will see that that commitment is

honoured,

Sir, our hon. friend Mr. Yadav stat-
ed about the IRDP. We dig not reach
the target in 1961-82. After our com-
ing to power, within one year, this
mass loaning and al!l that started, Be-
fore that also, in a small way, the
mass loahing functions were there.
We started in a big way. And in one
year, in 1982.83 we have been able to
give Rg 744 crores. In regard to DRI,
for your information, 35,83,000 people
have been given benefit. That ig the
latest figure. And the amount ig Rs.
353.2 crores. And out of that, the

-Scheduled Castes ang Scheduled Tribe

are 18,12,000, and the amount is Rs.
133.4 crores. And that amounts+ to
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49.1 per cent under the DRI scheme.

Now I will give you“the percentage
and also the total. Out of Rs 353.2
croreg that hag been given, the am-
ount given to the Scheduled Castes
and the Scheduled Tribeg is Rs.137.4
crores; i.e., the share of the Schedul-
ed Castes and the Scheduled Tribes
is 49.1 per cent. This is the amount
that has been given. Sir, we cohveted
& mec.ing ol the Chiof Executives in
this connection Before that I also gave
instructions and I am monitoring and
deeing their performance. Now the
figure that has been given on the 8th
March for the loang sanctioned (o the
people under the educated unemploy-
ed scheme is 55,760 people and Rs.
85.12 crores have been sanctioned to
them. But still we are far away from
the target. That is why we are moni-
toring and we are toning up the ad-
ministration.

Now, Sir, coming to the points
raised by hon. Member, Dr, Adiseshiah
he is not to be found here. Sir, I think
I will write to him in detail about the
questiogs askeg by him, He has made
some very valuable suggestions.

Sir, I once again thank the hon,
Memberg for the valuable suggestions
given by them‘

DR. M. M. S. SIDDHU (Uttar Pra-
desh); We want to hear you on those
questions.

THE VICE-CHAIRMAN (SHRI R.
RAMAKRISHNAN): You can writ to
Dr. Adiseshiah cn thoge questions.
Thank you. '

SHRI JANARDHANA POOJARY:
Thank you, Sir

THE VICE-CHAIRMAN (SHRI R.

RAMAKRISHNAN): Now I will take .

up the three Appropriation Bills one
by one. First we will take up the Ap-
propriation (Vote on Account) Bill,
1684. The question is-
“That the Bil] to provide for the
withdrawal of icertaln sums from
and out of the Consoclidated Fund
of India for the services of 5 part
‘of the financial year 1984-85 as
passed by the Lok Sabha, be taken
into corsideration.”
The motion was adopted.
- THE VICE-CHAIRMAN (SHRI R.
RAMAKRISHNAN). We shal] now
take up clause by clause consideration
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of the Bill. )

Clauses 2 to 4 and the Schedule
were added to the Bill

Clause 1, the Enacting Formula and
the Title were added to the Bill,

SHRI JANARDHANA POOJARY:
8ir, I move:

That the Bill be returned.

The question was put and the
motion was adopted.

THE VICE-CHAIRMAN (SHRI R.
RAMAKRISHNAN): Now, we will
take up the Appropriation Bill, 1984.
I will put the motion. The question
1S: .

“That the Bill t; authorise pay-
ment and appropriation of certain
further sumg from and out of the

Consolidated Fund of India for the

services of the financial year 1983-

84, as passed by the Lok Sabha, be

taken into consideration.”

The motion was adopted.

THE VICE-CHAIRMAN (SHRI R.
RAMAKRISHNAN). We shal] now
take up clause by clause considera-
tion of the Bill

Clause 2 and '3 the Schedule were
added to the Bill.

Clause 1, the Enacting Formula and
the Title were added to the Bill.

SHRI JANARDHANA POOJARY:

Sir, I move: 4
That the Bill be returned.

The -question was put and the
motion was adopted.

THE VICE-CHAIRMAN (SHRI R.
RAMAKRISHNAN). We shal] now
take up the Appropriation (No. 2)
Bill, 1984 1 will put the motion, The
question €s:

“That the Bill to provide for the

. authorisation ofappropriatian of mo
neys out of the Consolidated Fund
of India to meet the amountg spent
on certain services during the finan-
cial year endeq on the 31st day of

March, 1982, in excess of the am-

ounts granted for those serviceg and

for fhat vear, as passed by the

Lok Sabha, be taken into considera-

tion.”

The motion was adopted.

THE VICE-CHAIRMAN (SHRI R.
RAMAKRISHNAN). We shal] now
take up clause by clause consideration
of the Bill.

Clause 2 and 3 and the Schedule
were added to the Bill.
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Clause 1, the Enacting Formula and the
Title were added to the Bill,

SHRI JANARDHANA POOJARY: Sir,
{ move:

That the Bill be returned.

the guestion was put and the motion
was adopted,

AULLOCATION OF TIME FOR DISPO-
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other Business

SAL OF GOVERNMENT AND O[rHFR

BUSINESS
THE VICE-CHAIRMAN (SHRI R.
RAMAKRISHNAN): Before I adjourn

the House, T have to inform Members that
the Business Advisory Committee at its
meeting held today, the 19th March,
1984, allotted time for Government
Legislative and other busmess ag fol-
lows:

Business

S —

Time Allotted

1. Discussion on the Resolution regarding recommendations of

the Railway Convention Committee.

2. Consideration and return of the followmg Bills, as passed by

the Lok Sabha :

(a) The Appropriation (Railways) Bill, 1984.
(b) The Appropriation (Railways) No. 2 Bill, 1984.
(c) The Appropriation (Railways) No. g Bill, 1984. ©

One day i.e.
on 20-3-1984.

3. General Discusion on the Pondicherry Budget for 1984-85. 1

4. Consideration and return of the following Bills, as passed by

the Lok Sabha :

(a) The Pondlcheuy Appropriation (Vote on Account) Bill, |

1984.

(b) The Pondicherry Appropriation Bill, 1984.
5+ General Discussion on the Punjab Budget for 1984-85,

6.” Congideration and return of the following Bills, as passed by

the Lok Sabha :

(a) The Punjab Appropriation (Vote on Account) Bill,

1984.

(b) The Punjab Appropriation Bill, 1984.

¢ 1 dayi.e. on 21-3-1984.
I .

7. Discussion on the Resolution seeking approval for further con- |
tinuance of Proclamation issued by the President in respect

of State of Punjab.

8- Consideration and passing of—

(a) The Monopolies and Restrictive Trade Practices (Am-

endment) Bill, 1983.

(b) 'The Visva-Bharati (Amendment) Bill, 1978 as leported

by the Joint Committee.

(c) The Workmen’s Compematxon (Amendment) Bill,

1984. .

1 day

1 day

2 hours

THE V[CE—CHAIRMAN SHRI R
" RAMAKRISHNAN): The House stands ad-

journed till 11 AM. tomorrow.

The House then adjourned at
thirty-one minutes past five of the
clock, till eleven of the clock on,
Tuesday, the 20th March, 1984,



